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ORDER SHEET 
APPLICATION NO. 	 OF 199 

plicant(s) 

spondent(s) 

Ivocate lot Ap1icant() f) 	/c.. 	/ /Y( 	•, 

V 

hvocateforRespondent(s)  

Order of the Tribuna 

Present 	Hon'ble iV'.Justice D.N. 
Baruah, Vice-.Chairman and Hon'ble 
Mr.G.L. Sanglyine, Administrative 
Member. 

Application is admitted. Issue 

usual notices. Returnable by 27.3.00.. 
Written statement within four 

weeks. List on 27.3.00 for filing of 
written statement and further orders. 

Mem& 	 Vha man 

11  Notes of the R.egstry 

r 

S 	 I 	 • i. 

2 	('? 

Date I 
.2. 2000 

On the prayer of Mr. A. Deb 

oy, learned Sr. C.G.S.C. two weeks 

urther time is allowed for filing of 

ritten statement. 

List on 25.4.2000 for written 

tatement and further orders. 
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0.A.No 1 81/2000 

of the TribunaJ lP., 
. 	 . 	t 

Two 	weeks 	further time 	allowed 

of written statement 	on 

the 	prayer 	of 	Mr B.C. 	Pathak, 	learned 

"Addl'' 	C.G.S.C. List for 	written 
is. 	

) 

	

sta'tement 	ard further orders 	on 

17.5.00. 

H, 1  

Member 

17 • 5 • 00 	Mr A .Deb Roy.. on- Jh al f :_ .; of Mr. B mC • Pa- 
5, 	 I.' 

thak, learned Addl.C.G.S.0 seeks
:. 
 time 

to file written statement. 

List on 
and further order. 

Mernber(J) 

pg 

13.6.00 	The learned counsel for the 

respondents Mr.B ,ç..•.Pathak reqsts 

for: two weeks time to file written 

5sta1tement.' Time is allowed. 

List on 28.6.00 for written 

stajtement and further orders. 
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Order of the Trjbuna 

Present: Hori'ble Mr.Justice D,N. 

Choudhury, Vice-Chairman. 

Two weeks time is allowed on the 

prayer of Mr.B.C,Pathak, learned Mdl. 

C.G.S.0 for filing of written statnent. 

List on 15.11.00 for orders, 

Vice-Chairman 

DO 	Service 	of 	notice 	on 	the 

respondents complete. Several 

adjournments were granted on the prayer 

of the respondents to file written 

statement. No written statement has so 

far been filed. Three weeks further 

time is allowed to the respondents, as 

a last chance, to submit their written 

statement. List it for orders on 

8.12.2000. 

Vice-Chairman 

'es of the Registry 	Date 
- 

11.00 
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8 9 12.00 	List the matter for hearing on 

12.2.2001. The respondents may file 

written statement within w two weeks 
from today. The applicant may, if so 

desire, file rejoinder within two weeks 
therefrom. 

Vice-Chairman 
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O,A.No,81/2 000 

Note3 of the Regi itry 	ate ( 	 Order or the Tribu'na 

28.5 .2 00 

(Irnphal) 

-'I-- 

-.- S 

• 	Presebt: Hontble Mr Justice A. Açyarwal, 
Chairman 

Hon ble K.K. Sharmna, 
Administrative Member. 

Th'e applicant being an aspirant 

for appointment to the post of Lower 

Division Clerk (LDC for short) in the 

Office of the Accountant General (A&E), 

Manipur, Imphal had applied for the same 

through the Staff Selection Commission. 

The Office - of the Accountant General had 

initially announced five vacancies for 

the aforesaid post. The applicant was 

one of the five candidates who had been 

recommended by the Staff Selection 

Commission. The Office of the Accountant 

General has selected and appointed 

respondents No.6 and 7 to the exclusion 

of the applicant, though the applicant 
had been seeded higher in order of 

merit by the Staff Selection Commission. 

On a query being made in respect of 

the aforesaid selection, the Office of 

the Accountant General took up a stand 

that it had only two vacancies and no 

further vacancy was available for 

appointing the applicant. Though the 

applicant has thereafter been selected 

and appointed as LDC with the Survey of.  

India, by the present O.A. he claimed 

that he is entitled to be appointed as 

Mt in the Office of the Accountant 

General. He disputes the stand taken by 

the aforesaid office that there were 

only two vacancies and no further 

vacnci.es are available forihim. Though 

the official respondents, being 

respondent Nos.l to 4 have been duly 

served and they have submitted their 

written statement, as far as the Office 

of the Accountant General, respondent 

No.5 is concerned as also private 

1.• 	 I 
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6te of the Registry 
( 

Date 
( 	

Order of the Tribuna! 

28.5,200 

respondent Nos.6 and 7, whose selection 

as L1DC is impugned herein, did not appear 
to have been served. 

CPcI/' 
F 

- 

f710 	 cJ"4 .LL/ZTL 

In the circumstances, the 

Registry is directed to issue fresh 

noticeeto the aforesaid concerned 

respondents, returnable by 9.7.2001. 

List on 9.7.01 for hearing. 
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9.7.2001 
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Kear( counsel for the parties. 

By order dated 28-5-2001 the Registry Waa 

directed to issue fresh notices' to Repondent Nos. 

6 & 7 whose aelcotion as LOC is-impugned in this 

proceeding s  Despite postiva order of the 8ench the 

Registry did not issue feesh notices to the corp 

corned respondents. The Registry is to explain 

for the lechee within 24 hours. The applicant is 

also iirected to take step tosarve notices on 

Respondents Nos.6 & I within 24 hours and ;ist!' 

ry. , & thersfOee reissue fresh notices on the Rer 

pondent Nos.6 & 7 Nd. Sirajur Rehmari and Nr.Y. 

Present Singh: respectively within 24 hours on re 

ceipt of the notices. 

Ust the case for further orders on ID.?, 

peruSed the office note. 
The order of the Court was 
directed to the office to 
issue fresh notice. No 
steps were taken. The of fic 
should have put up note anc 
plaçeit foror8ers. The 
D.R. is ordered to look ml 
the matter and report. 

By order 

Owd 
AC4 /1&Q4c1 

;b Wd - IA?O 	Y 

-IT r)II 
---L, 

2001. 	p  

Member 	 vice—cbsirman 

10.7 .03. 	Heard learned counsel for 'the 

parties • Since steps has been taken by 
the counsel for the parties office is 

directed to issue notice to and put up 
thereafter. 

List on 9.8.2001 for order. 

C 

Member 	 Vice—Chairman 
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Notes of the Registry 	Date 

9.8.01 

/ / 	
/• 

Order of the Tribuna' 

Await arvics raports on respondent.4 nos, 

6 and?. 

Ust on /9/01 for ordar. 

(- j tLa9 
Member 	 Vica-Chairman 

mb; 
6 • 9.01 
	

It is informed by Shri 8.C.Pathak, Addi. 

C.G.S.C. and the learned counsel for the applicant 

that service rAqwt ot\wke two private respondents 

respondent Nos. 6 and 7 is not complete. 

List on 3/10/01 for order. 

LLLL 
I 	 ember 

List on 16.11.2001 for further $ 

Vice.Chairman 

bb 

- 

.... 

.J '.  

Notice is sent to the respondents 

Nos. 6 and 7 by registered A/D. Accor-

.,ding1y, notice on respondents nos. 6 

and 7 served. 

The case is ready for hearing. 

List on 21/12/01 for hearing. 

h 

 

mb 

121.12.2 . 001 

Mnber 	'- 	Vice.Chairman 

- 

The case peftains to the recruitment 

in the Lower Division Clerks Grade pursuant to 

the Lower Division Clerks Grade Examination, 

1996 for Manipur Zone conducted by the Staff 

Selection Corn mission, North Eastern Circle. 

According to the applicant he was placed at serial 

No.2 in the selection test and naturafl7 he was 

to be taken in one of the two vacant posts. Instead 

pesons below him, namely respondent Nos.6 and 

7 were appointed. The respondent Nos.1, 2 and 
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j Notes of 
	

Registry 	Date Order of the TribunaL 

4 	submitted 	their 	written 	statements and in the 

written state m ents they also did not dispute that 

in the 	process of appointment merit was ignored. 

The 	appointment 	was made 	by, 	the 	respondent 

\No.5 - Accountant General (A&E), 	Manipur, Imphal 

\who 	has 	not 	filed 	any written 	statement 	despite 

opportunity 	granted. 	In 	the 	circumstances 	we 

4irect 	the 	Accountant General 	(A &E), 	Manipur 

to 	appar 	in 	person along with 	the 	connected 

rcords on  29.1.2002. 

List 	the matter 	for 	hearing 	on 

291.2002. 

Furnish 	a 	copy 	of 	the 	order 	to 	Mr 

B.C. 	Pathak, 	learned Addi. 	C.G.S.C. 	to 	enable 

him 	to 	take 	necessary steps 	for 	appearance 	of 

the 	Accountant 	General (A&E), 	Manipur. It 	would 

be 	open 	for 	the 	said respondent 	to 	submit 	a 

written 	state m ent 	on his 	behalf 	explaining 	his 

stand in the matter. 

Member Vice-Chairman 

Judgment delivered in open Courts - 

Kept in separate sheets. Application is 

disposed of. No costs. 

Vice—Chairman 
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CENTRAL ADMINIST RATIVE TRIBUNAL  
GAHTI BENCH 

I 

Origjj Appljcaton No. 
81 of 2000, 

Date of 

Petitjofler(S) 

- 	 r. 	
nh11r -sA *-R-ashicL

Advocate for the Nr. R..Vej ChoJdhury. 
- Versus... 

- 	
Resp)rident() - 

Adroçpt 
for the 

R. 3pondenLa THE  
HON'ELL PIR. 

JUSTICE D.N, 
CH0HURY THE H 	 VICE J'BL 	

R, K.K. SHAR, ADINISTpTIE ME8ER. 

le Wh
ether, Reporters of local 

	
pers may be alio\d to see the 

iudgmen ? 

2a To Le Leferre t th Reporter or not ? 

3. whtheir Lordshj wish to see tje fair copy Of the 'ment 

 
4* 	ete the 	

is to be Circulated to the ° 
	

? 

s her Benche 

Judgment del .1vered by Honb1e : 
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CLNTRAL ADMINISI'RATIVETRIBUNAI 
GUW,.qiATI B1NCH 

Original Application No.81 of 2000 

Date of Order; This the 29th Day of January 2002 

	

• 	k1ON'rLa MR.JUST ICE D.N.CkjQWjl-iWy ,VICE...CHIiMAN 
HON 	MR*K.K , S1iAM4A,ADHINISTkATIVi t4JMBR 

	

• 	1. Md,Akhtar Hussain, 
Son of late Md. Rahmadujjah La Rahmatuj lab of Lilong Rairen 
Makhorig, p.0. & P.S.Lijong. 
Dist. Thouba1,Manpr. 	... 	

... Ano1ica 

	

I 	
By Advocate r.N.K.Singh, Mr.A Rashid, Mr.R.K.Dev Choudhury 

1. 

 

Union of India, 
Represented by the Secretary, 
Hinistry of Personnel & Training, 
New Delhi, 

2, The Secretary, Staff Selection Commission, 
Block No.12, CGO Cp1ex, Lodhi Road, 
New Delhj..110003. 

3 	The Director, North Eastern Circle, Survey of India, 
Shillong-793001 8  Meghalaya 

4. The Regional Director(NR) 
Staff Selection Commission, 
Ru)qnini Nagar, Guwahatj-6, 

The Accountant General(d&) 
Manipur, Imphal, 

Md. Si.rajur Rahman, 
s/O Md,Samar Jaman 
Of Lilong Hangamthabj 
P. (J. & P.S. Lilong, Manipur. 
At present working as LDCin the 
offj.ce of the Accountant General(A&E), 
Manipur, Impa1. 

Shri Y.Prasant Singh, at present 
working as LDC in the office of the Accountant 
General (A&), Manipur, Imphal. - 	 ... ... 	.espon en a 

By Advocate Mr.B.C.pathak, ddl.C.G.S.C. 

ORDER. 

1) • N. CH0WDhURyC.J; 

The Staff Selection Cpjnjssion notified for 

recruitment of clerks in 1996 for Groups of services/ 

Offices mentioned therein, through Employment News dated 

contd/.0 
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27th April -3rd M4y. 1996. The applicant applied for the 

post of I4  by giving preferences/option under the Group 

of 'Y' Group Service Zone-Manipur for Item No.21 namely: 

office of the Comptroller & Auditor General of India, 

Accountant General (Audit) and Accountant General(Accounts 

and stt). The final result was published through Employment 

News (weekly) for group of '' and 'Y' posts separately on 

merit basis. In the said declaration of final result 2127 

candidates including Reserved Categories for Group 1 XI 

posts and 4684 candidates including Reserved Categories for 

Group I V posts were recommended for appointment. For Group 

'Y ,  service, Manipur Zone- Manipur 10(tén) candidates were 

declared passed in which the applicant was shown in 5L.No. 

2 and the Respondent No.7 was placed at Sl.No.5 in the 

merit list, though as per existing rules as well as conditions 

mentioned in the notice the persons were to be appointed on 

the basis of merit. The applicant was not appointed to the 

post, instead 	Respondent Iio.6 and 7 were accommodated. 
The applicant moved the authority demanding justice by 

granting appropriate remedy. The applicant first moved the 

Gauhati. High Court by a Writ Petition and thereafter he 

approached this Tribunal by way of O.A. challenging the 

legitimacy the action of the respondents, The Respondents 

No.1,2 & 4 submitted their written statement, In the written 

statement it was stated that the dnand has placed to the 

Regional Director, 39C for sponsoring the namescf.the 

agptèssikul candidates and the Staff Selection Commission 

sponsored the name of the, applicant alongwith others for 

appointment against the vacant post of IJDC in the Survey 

of India. Accordingly, the applicant was appointed by Survey 

contd/- 
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of India by Respondent No.3. It appears from the materials 

on record 1  the applicant though was placed at higher post 

the Respondent No.5 most illegally accommodated persons 

ignoring the merit position. From the communication dated 

16th Nov.1998 sent by the Regional Director(NiR), staff 

Selection CommfliCatiOn,addressed to the Deputy Accountant 

General(A&) Manipur, Imphal, it appears that the Respon-

dent No.5 appointed persons with lower rank violating the 

existing norms. The Staff Sel ection Commission by the said 

communication asked for explanation the reasons for not 

intimating the higher rank in the existing vacancy at this 

stage. The Respondent No.5 Accountant General (A&E)  in 

reply to the letter dated 16.11.98 informed the Regional 

Director that they had decided to review the matter on the 

complaint of the applicant and requested that Regional 

Director to return the Dossier of the applicant to take 

- 	 appropriate steps by the office of Respondent No.5. In the 

meantime the applicant was engaged in survey of India at 

the instance of the Staff Selection Board, The Respondent 

No.3,the Director Survey of India, North eastern Circle in 

the communication dated 13th April99 informed the Account 

General, Nanipur that they were agreeable to release the 

applicant to be accommodated to the office of Respondent 

No.5 provided the replacanent was available. From the 

on going djscussjon it appears that error was committed 

by the Respondent No.5. The Respondent Nos.2,3 and 4 did 

their best to rectify the situation. As seen from the 

available documents the respondents have now decided to 

retrieve the situation by accommodating the applicant in 

the office of the Accountant General (A&)  Manipur as 1ower 

Division Clerk on the basis of Recruitment process initia-

ted by the Respondents vide Employment News(weokly) publi-

shed from New Delhi, dated 27th April - 3rd May, 1996 and 

Contd/_ 



and on the basis of Notification issued by the Staff 

Sel ectjon Commission. 

In view of the firm stand taken by the Respon- 

• dents we are of the opinion that the applicant may now 

be accommodated in the office of the Respondent No.5 

on the basis of the afornentjoned selection, since the 

applicant was appojntea on the bais of selection process 

initiated in 1996. His seniority in the office of the 

Accountant General(A&), Nanipur shall be determined on 

the basis of the merit list of the final result of the 

ecruitment of Clerks, 1996 conducted by the staff 

Selection Commission.It is expected that the respondents 

shall now complete the exercise and the applicant shall 

be posted in the office of the 

ZIialr and the concerned Respondents are 

directed to provide replacnent of the applicant in Survey 

of India as expeditiously as possible preferably within 

three months from the date of receipt of this order, 

subject to the observations made above, the 

application is disposed of. There shall however, be no 

order as to costs. 

\ 
(K.K.ShAEMA) 	 (U.N.ClioWLhuRy) 
.AMINISTRTXV MMiR) 
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Gwahatt 3h 

IN THE CENTRL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUNAHAT i 

(AN APPLICATION . UNDER SECTION 	19 OF 	THE 

CENTRAL ADM IN I STRAT I YE TRIBUNAL ACT 1985) 

P P 
	

N 

Md Akhtar Hussain -- A Q.plicant. 

	

-Versus- 	V 	V 	 V  

Union a-F India & others. 

Respondents. 

V 	 . 	I 	N 	0 	E 	X 	 V  

iIi 

Application I 	to 	1 

2. Verification I 

A/i Copy of employment 

n e v s 
Resu:1.t C 4. A/2 t 
letter 	dtd 	27-11-9 

6; ,  A/4 Copy of 	list 	sent 

By 	Respondnt No.4 

7. A/S letter 	dtd 	21-05-98 

B, A/6 Order 	dtd. 	25-05-98 

9. A/7 Representation 

dtd 	20-07-98 

 A/B Order 	dtd 	10-08-98 

 A/9 Representation 

 A/lU Order dtd 	02-02-2000 1- 34 

 A/i I Letter 	dated 30-12-99 3 

• LeLer dte4 	1G-1i-q 

A/ Ja 15. 

 

Leer 	2';-jj-9 

1G. Al 14 LetLer 	Cd2c1 	o-O! - q9 V  

ii. A / i ieEthr caèd 	i1 - c-99 

19. V 
 

Le tEey. 	CACIted, 	13049c1 
V 	

Filed 6 cq : Toh4 Wu;-14an evC/zozo 
V Advocate. 

tLS'-' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHAT I SEN(.-,'H GIJWAHATI 

AN APPL i CAT I ON UNDER SECT I ON 19 OF THE 

CENTRAL ADMINISTRATIVE IR I UNAL... ACT 	1.98) 

	

OR I B I NAL.. APFL ICAT ION No, 	 of 2000 

EETWEEN 

11 	Nd A k h t a r H us sal n 

Son of late Nd Rahmadul lah 

@ Rahmatuilah of Lilonq Ta.iren 

Makhonq .F,O. & .PS--Liionq, 

D.ist, - Thoubal 	Man ipur 

* V e r s us- 

i:: 	Union of India. 

Represented by the Secretary,  

Ministry of Personnel & 

T..raininq, New Delhi 

21 	The Secretary, Staff 
V 
Selec:-. 

V - 	tion 	Commission 	S1oI::: 	No, 	
V 

12 CBO Complex, Lodhi Road, 
V

New Delhi- 110003. V 

V 	 • 	3] 	The Director. North Eastern  
V 	

Circle, 	Survey 	of 	India 

S h i 1 ionq - 793001 	Meqh1aya. 

41 	The Reqional Director (NER) 

staff 
V 	

- 	 Selection 	Commission 

Rukminj Naqar, 6uahati-6. 

51• The Accountant General (A&E) 

V 	 N a ii .L pu r 	.[ m p ha 1 

V 	

• 	 V 	

•• 
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6j 	Md S.irajur 	Rahman q  

bi o Nd 	amsu r d amen 

U± J.iionq 1anr2amthab1, 

r - i) & 	FS-  uilono q 	han..pur 

At 	present 	worknn 	as 	LDC 

in 	the 	Officen - F 	the 	A.c:c:oun- 

tent banera 

lien ipur Lcil - 

Shri Y 	Prasant 

-- present - work.inq e 

t h e Office of t h e 

IC A&E ) 

Nan .iur , Icnphe. 1 

S±nqh ji 	at 

in 

Ac C OUfl t an t 

Resoonden -ts 

12 

DETAI LB CW THE AFEL I CAT I ON 

1] 	PART I CULARS 0F 	THE 	ORDER 	ABA I N S T 

WH.fLH IHEuiuA £Ln'J iS lAtiE 

This appi j cation is made aqainst. the 

Drder No DA(3/Admn (A&E) /2-39/Recruit /84-94 

dated 25 --- O%98 of the 0+ -Fice 0-F the Accountant 

Benera]. (A & E) tianipur. 	Imphai wi.-terehy the 

respondent No 	w a s appointed as an L D C in 

the Office of the Accountant General (A & E) 

Nan i pu r 	I m pha 1 and the appointment o -F t h e 

Respondent No in the same Off i c: e who were 

listed below the applicant in t h e merit list 

of t h e Final Result of t. h e recru:Ltment of 

C. Ic rk s 1 99 by the Staff Selection 

Commiss:ion 



21 	JURISDICTIONOF THE TRIBUNAL 

is at present working T h e applicants  

• 	as L,DSC 	in Survey, of India, Shiliong arid the 

main respondents are the functionaries of the 

Centra]. Government a n d the Government of 

Man ipur under the jur'isdiction o.+ this Han' hie 

Tribunal, 6uwat'ti bench has the jurisdiction 

to, decide the cae5 

31 	LIMITiTION: 
• 	 'St 

This 	application 	is 	within 	the  

iimitatic:)n prescribed under .  Sectiar 21 of the 

•Centrai Administative Tribunl Act, 1985, T h e 

apiica E. nt hone fid pursued the matter before 

the Hcn bie Gauhati High Court Im:phal court 

The Hon ble High Court my order dated. 02-02- 

2000 ci iowed t h e- petitioner, to fi ic apro-  - 

priate petition hfoe' this Hon hie Tribunal 

Annexure-A/ ) 	 - 

4. 	FACTS OF THE CASE 

4,1 	That through the 	mpiOyment News y • a 

• 	 ee::J.y 	pLbi ished 	from 	N e w 	Delhi 

- dated 27 April -- 3 Nay, • 1996 the 

Staff Selection Commission notified 

for r- cruitrnent of • Lower Division 

Clerks 	1996' for the fol lowing groups 

• 	 o-F services/Offices 

• 	 'S. 

GROUP-' X. 	 - 

A. I n d i a n Foreign Service.B), 

	

• 	 Gra'de-VI 

'A'q V kAc "-' 

• 	. 	•• 



Railway Board Secretariat Cisrical 

Service • Grade-  I I 

centra:L Secretariat L;lerical 8cr-

V ice Lower Di v is ion Sr ad e 

Armed Forces Head Duarter Clerical 

Service Lower Division Grade 

Ministry of Far liamentary Affairs 

President S Secretariat 

S r' o up 	V 

E:quivalent/comparab:le 	posts / 	in 

subordinate offices 04: Government of 

India located throuqhout :Endia 

Lj+ -f ices of t h e Lomp'croller & Auditor 

beneraL or 	 -wc.urLahL. Gen 

Auc]iti 	and 	f -ccountant 	beneral 

(Accounts & Estt ) i.n various stctes 

Control icr 	General 	c-f 	Dc -fence 

Ac c: oun is. 	- 

4, 	Central Viq ii ance Commission 

paragraph No 	2 of the notif i'-  

cation mentioned opt:ions for qroups 	It was 

stated that the post of L!ower Division Clerks 

have been cliv ided into two groups M Group 	X 

and Group V 	( as mentioned above ) 	The posts 

under Group 	Y 	were in t h ea ministries and 

Departments of the Central Government a n d 

mcly loca'cecF at Delhi 	I he posts under Group 

Y 	were mostly in subordinate and other 

off ic:: es of the Cent. ra I Government located in 

c4 i if f'eren f 	States/Un ion 	Territories , 	The - 

recruitment. to the posts under Group 	X 	will 

be done on an Al l -'india- Merit basis whereas 

f he r'ec r- u i 	t. to t. he poe t.s under Srou p 	V 

tai 

p 



will he, done on the zonal merit basis on1y.  

Further. 	Note- i inter alia stated t h a t no 

change 	in 	the 	options 	-For 	groups 	once 

exercised 	will 	be 	entertained 	after 	the 

written examination 	Note--2 stated inter ci ia 

that the candidate must indicate in column-il 

of 	his 	Application 	Form 	the 	order 	of 

preFerences for two groups q  Vi Z 	 X'. & 'Y 

Annexure -'A/l is a copy of €he reic-

vant portion of t h e above notifica-

tion in the Employment News, 27 April 

:3 March 	1996.  

4 , 2 	That the applicant -F ii led up the -form 

for 	t h e 	said 	Examination 	q.i.ving 	prefe- 

rence/option u n d e r Group 'Y' 	Group Service 

Zone-Nanipur for item No5 21, ie 	Office of 

the Comptroller & Auditor General of India 

Accountant General (Audit) and Accoun tant 

General (Accounts and Estt) in various states 

and appeared the Exminat.ion under Roll/Admit 

Card No5 44i2757 . . 

43 	That, the Final Result was declared 

a n d 	published 	through 	Employment 	News 

(Weekly) 	28 March-3 April, 1998 g i v i n g Select 

Lists -for G r o u p 	X 	a n d G r o u p 	Y' 	posts 

separately on merit basis5 In the s a i d decla- 

/
ration 	of 	final 	Result 	2127 	candidates 

including Reserved Categories f o r Group 

posts and 4634 candidates including Reserved 

	

Categor- ies f o r Group 'Y 	posts w e r e recom- 
• 	 • 	 , • menoed 	f o r appointment. 	Ano 	for Group-

S 

Y
. 

 

• 	service Zone-Man ipur iO( ten) candidates were 
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dcc lareci .passed in whic:h the applicant was 

listed in serial No 2 and the respondent No 7 

namely q  McL Sirajur R a h m a n was placed at 

serial NO5 ç  in the merit I ist The candition 

No.5(a) of the s a i d Final Result clearly 

stated that rn Subject to their merit position 

on Al 1-India basis candidates with the first 

preference for Y' Group posts have been first 

adjusted aqainst vacancies in their own Zone 

to the extent of ava.iiability of vacancies 

(likE SC, ST,OBC,UR,etc.)r. In thesaid Final 

Result 10 candidates had been dec].ared passed 

in ''1' Group service, Zone-Mani.pur. 

Annexure-A/2 is a Xerox copy of the 

relevant portion of the Fina1 Result 

published 	in 	t h e 	Employment 	News 

( wcek ly ) 	28 March - 3 April 	1998 

44 	That by letter No 	•Estt(A&E)/2-24/ 

SSC/95--96/1607 dated 27-1 1-9 6 the Office of 

the Respondent Nos 5 informed the Respondent 

No4 that there were 5 posts of L.D.C. lying 

vacant in its Office The Respondent No4 

accordingly sent the names of the five persons 

for filling up the vacancies in the Man ipur 

Zone. In the list the applicant s name was in 

serial No 2 The Respondent Nos and were 

in 4 and S respectively. The same list was 

also on the basis of the merit list of the 

results declared The Respondent No 5 by 

letter 	d a t e d 	21-05-98 	returned 	to 	the 

• Respondent No 4 dossiers o-f three candidates 

including that of the applicant stating that 

its office was unable to accommodate a]. 1 the 

candidates. 

im 

VA 
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Annexure-A/3 is a copy of the above 

letter dated 27-11-96 

- Annexure-A/4 is a copy of the above 

list sent up by the Respondent . No 4 

Annexur- e---A5 Is a copy of the above 

- letter dated 21-5-98 

4.5 	T h a t by order No, DAG/Admn(A&E)/2-39/ 

Rec:ruit/84-94 dated 25-05-98 of the Office of  

the Accountant 	General 	(A 	& 	E) 	ilan.i.pur 

Impha]., the respondent No who wasplaced in 

serial No5 in the merit list was given the 

Offer of appointment superseding the claim of 

the petitioner vho was in serial No2 in the 

merit list. The Respondent No who was also 

below the applicant was also appointed in the 

same 0f+ice 

- 	 Annexure--A/6 is a copy of the above 

order dated 25-05-98. 

4.6 	T h a t the applicant having come - to 

know . of the illegal and arbitrary act a-f the 

• . respondents denying his preferential right to 

be appoin ted made a representation to the 

Regional Director (NER). Staff Selection Com-

mission on 2- o---07--98 stating inter al ia-tht he 

has been discriminated in the matter and that 

he had the preferential right to be appointed 

in relation to the respondent No.G.  

Annexure-A/7 i -  a copy of the repre-

- sentation dated 20-07-96. 	. 	- 
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47 	Thatq thereafter, by order .  .No 	Ci- 

29:1.i/4-E-4 dated 10-03-98 of the Survey of 

Indian North Eastern Circle Of+ice 	Shillong 

the 	applicant 	Pq as 	given 	the 	o f f e r 	•for 

appointment to the post o-F clerk, Lower 

Division in Survey of India and directed h.im 

to report on 1/9/98 to the Estt. & Accounts 

0fficEr, North Easter Circle Office, Shillong 

Annexure-A/8 is a copy of the above 

order dated 10-08-98 

• 48 	That the applicant having found no 

alternative and believing that thre Was no 

vacancy in the Office of the Zonal Acco.Antant 

• General (A&E) accepted the above offer of 

appointment, but latter on it was found that 

.ihere was a vacancy in the Office of the 

AccoLAntant General (A&E) Maniur at the 

relevant time and still there are vacancies in 

the same office 

49 	That aftr accepting., the offer of 

appointment to the post of clerk, Lower 

Division in the Survey of India the applicant 

again approached the Regional Director(NER) 

Staff Selection Commission for consideration 

of his case for appointment in the Office of 

the Accountant Gererai Manipur, stating that 

under the relevant rules he had the right to 

be appointed in the Office of the Accountant 

General, Manipur.  

Anne-xure-/9 is the copy of rpresen-

tation 

J4(d(ki'1  f-W 
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410 	That the applicant +ild a Civil Rule 

No. 1013/98 before the Imphai Bench a-f t h e 

Gauhati High Court challenqing the illejal act 

of the respondents The Hon' ble Court by Order 

d a t e d 2-2--2000 allowed t h e ptitioner to 

withdraw the petition and to file appropriate 

petition before the Hon'ble Central A drnini-

etrat.i've Tribunal The Han' ble court further 

observed that w the 3, imitatIon period should 

be considered by. the appropriate authority if 

such petition is filed before the appropriate 

authority within a month from today 

nnexure-/ 10 is a copy of the above 

order dated 02 - 02 - 200. 

4.11 	That the applicant states that as on 

today 4(-four) posts of clerk,LDL are lying 

vacant 	in 	the 	off ice 	of 	the 	Acc oun tan t- 

General (A&E) 	11anipur 	It - may be mentioned in 

this . connection that the Sr 'Dy 	ccountant 

General (A&E) Manipur by letter No. 

Estt(A&E)/2-24/SSC/98-99/2134 d a t e d 30-12-99 

r e q u e s t e d the Staff Selection Comrn.tsihn 

Regional - O-f-ficer(NER), 	Guwahati 	to 	ma::e 

necessary arrangement to fill up the vacant 

posts of one Hindi Translator (Jr) 	one ffindi 

• 	 Typ:ist- and two c ierk/LDC. 	Further , 	2(  two 

posts of L.D.C. are also lying vacant in the 

udit branch of the Accountant General Off.ice 

Manipur. Imphal 

Annexure-(/11 is a copy of the letter 

dated 30-12-99. 

YYJ146k~ t+CA4SctA I-1 
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4 	12 	That referring 	to 	the 	above 	Civil 
/ 

Rule 	No. 	1013/98 	t h e 	applicant's 	case 9 	the 

kespondent 	No.4 informed 	the 	respondent 	No, 5 

• 	 by 	letter 	dated 	16--1 1-98 	Ull you 	have 	returned 

the 	dossier 	of the 	candidate 	with 	hicjher 	rank 

and 	accommoiated 	the 	candidate 	with 	lower 	rank 

which 	violates the 	very 	purpose 	of 	drawing 	a 

merit 	1 i s't 	by this 	cdmmission 	and 	-further 

requested 	to expiaih 	the 	reasons 	for 	nOt 

accepting 	the cafldidate 	securing 	hiqher- 	rank 

in 	examination against 	existing 	vacancies 	in 
your 	

ein  

- 	 Annexure-A/12 is a copy of the above 

letter dated 16-11-98. 

4. 13 	That w i t h reference to the above 

letter of t h e Respondent No.4 dated 16-11-98 

the respondent No.5 by his letter dated 23-12- 

•  1998 informed the respondent No.4 t h a t t h e y 

have decided to review the matter with regard 

to the applicant and requested to return his 

oosscr for necessary action. Again the 

Respondent No.5 informed the respondent No.2 

by letter dated 08-01-99 that the applicant's 

case f o r accommadation to t h e Selected Zone 

was under the consideration of th e authority 

and fur thr requested to return the dossier of 

the applicant. Further, by letter dated' 11-02- 

1999 the Respondent No.5 requested t h e Respon- 

dent No.4 to expedite the return of the 

doss.ir of 	t h e applicant m to avoid 	legal 

- complicationet  

I... 
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is a copy of the above 

letter dated 23-i1--98. 

nnexure-;/14 is a copy of the above 

letter dated O31 -01-99 

Anrxure-A/15 is a copy of the above 

letter dated 1i-O$--99. 

4 14 	That 	the 	Survey 	of 	india n 	North 

Eastern Circle Office Shillong by letter 

dated 13-O41999 informed the Respodent No5 

that the dossier could not he returned as they 

were in the proc:ess of preparing the counter 

a+f:iavit of the case pend.ing b e f o r e the 

Hon ble Gauhati H i g h Court Imphal Sench with 

a copy to the Regional Director (NER), Staff 

Selection Commission statirq that gi if Shri 

Akhtar Hussain is withdrawn from our strength 

and a replacement is provided tc u S,  we can 

send his dossier toyou 

Annexure-/16is a copy of the above 

letter dated I3-04-99. 

4 15 	That the petitioner submits that the 

matter with regard to his accommodation to the 

selected Zone s  ie 	ccountant General (A&E) 

Nanipur is pending for final decision. 

4.16 	T h a t t h e applicant surnits that in 

the facts and circumstances he i 	ent.itled to 

he treated as appointed to the post of L D C in 

the office of the (ccountant General (A&E) 

Manipur w e. f 	25--05-9E3 when the respondent 

No.7 was appointed. 

a 
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) 

51 	GROUNDS FOR RELIEF_WITH_LEGAL PROVISION 

51 That the order dated 25-05-98 is unconsti-

tutional and i:iiegal as it is the accepted 

principle 	of 	law 	t h a t 	the 	Offer 	of 

appointment 	re 	to 	be 	made 	n 	order 	of 

merit o 	the Select List 

52 That 	the 	applicant 	has 	a 	vested 	right 	and 

in 	case 	of 	appointment 	he 	has 	a 	referen- 

tial 	right 	in 	relation 	to 	Respondent 	!'.tos7 

a n d 	8 	as 	his 	position 	was 	above 	t h e 

Respondent No7 & 8. 

53 that 	the 	act of 	the 	respondents 	as well 	as 

the 	order 	dated 	25-05-98 	is 	violative 	of 

Article 	14 	of 	the 	Constitution 	of 	India; 

54 That 	the 	o r d e r 	dated 	25-05-98 	and 	the 

appointment 	No 	8 	areS 'illegal 	bein 	con- 

trary 	to 	t h e 	rules/guidelines 	f o r 	the 

recrutrnCnt 	of 	c lerks 1 	1996 	as 	n o t i f i e d 	in 

theEmployment 	News 	dated 	27 Aprii-3 Nay s  

1.996 	(Annedure-A/i ) 
55 That 	in 	the 	interest 	of 	iustice 	equity 

and 	fair-play 	and 	the 	principles 	of 	law 

the app]. icant 	is 	entitled 	to 	be 	treated 	as 

appointed 	to 	the 	post 	of 	LDC 	in. 	the 

Officer 	of 	the 	Accountant 	General (A&E) 

Manipur 	e 	F 	25-05-98 

56 That 	the 	order 	dated 	25-05-98 	is 	illegal 

unconstitutional 	and 	also 	violat.ive 	of 	the 

priiciples 	of 	natural 	justice and 	the 	same 

is 	.tiable 	to 	he 	set 	aside 

* 

fA 
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6] 	DETAI'LS OF REMEDIES EXHPIUSTED 

That there is no o t h e r al ternati'e 

a n d efficaclous remedy available to 

the 'applicant 	except 	invoking 	the 

jurisdiction of 	t h i s Hon ble Tn -  

bun a 1 	 * 

7. 	MATTERS 	NOT 	PREVIOUSLY 	FILED 	OR 

FENDING IN ANY OTHER COURT 

That the applicant declares that the 

matter regarding thich t h i s 

applcaton has been made is not 

pending before any, court of la w or 

any o t h e r authority or a n y o t h e r 

bench of the Horible Tribunal 

• 	 B. , 	RELIEFSOUGHT FOR 

8 1 	That the Order No 	DAG/Admn/(A&E)./2- 

39/Recruit/84-94 dated 25-05-98 of 

the Off ice of the Accountant General 

(A&E) M a n ipur Imphal be s e t aside 

being i ligal and unconsti.. tutional 

82 	That the Respondents be directed to 

declare the applicant as' appointed to 

the post 0-f [DC 	 25-05-98. 

That the Respondents be direct.ed to 

appoint the applicant to the post of 

LD'OC 	in 	the 	Offico .o 	the 

Accountant 'General 	(A&E) 	Manipur,  

:mphai 	
. 

4 f-4 K}oJ7 	CL 	 • 	 - 
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91 INTERIM ORDERPR(YED FOR 

That 	the 	respondents 	may 	be 	dir- ected 

nott to 	fill 	up 	one 	of 	the 	four 	posts 

of 	clerk/LDC 	Iy.ina 	vacant 	in 	the 

Office 	of 	the 	Accountant 	Seneral(A&E) 

Man i p u r- 	as 	mentioned 	in 	t h e 	letter 

dated 	30- 12 ... 99 	and 	also 	to 	posts 	of 

L 	D C 	lying 	vacant 	in 	the 	office 	of 

the 	Respondent 	No5 	as 	the 	applicant 

apprehends 	tht 	the 	s a m e 	may 	be 

-Filled 	up 	by 	newly 	recruited 	candi-- 

dates 

101 THIS 	APPLICATION 	IS 	FILED 	.THROUGH 

ADVOCATE, 

Ii] Particularso'f 	IPO 

NO, 	of 	I,P.O, 	 OG 

Name of 	the issuing 

Post Office 	 .RO. 	0t7 

Date Of 	Issue of 

Postal 	Order 	 g 

Post Office at 

which 	payable 

12] LIST OF_ENCLO3URES 	As 	per- 	Index 

( 
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'I. 

VER IF I CATION 

I 	lid 	A khtar Hussain 	a g e d 	about 	26 

years 	son 	of 	Late Md. 	Rahmadul I ai 	@ 

Rahmatul lah 	viorking as 	L D C 	in 	Survey 	of 

India. 	Shiiionçj 	resident of 	Lilong 	Tairn 

Makhong 	P.O.& 	PS- Liionq 	District 

Thoubal 	Manipur 	do 	hbreby 	solemnly 	verify 

that 	t h e: 	statements made 	in 	paragraph 

Nos 	 4.10 are 	true 	to 	my 	persona i 

knowledge and 	those made in 	paragraph Nos 

believed to 	he 	true 	on 

legal 	aaVise 	and 	that I 	have 	not 	suppressed 

any material 	fact. 

And 	I 	sign 	this verification 	today 	on 

t h i s 	t h e 	S:IzCI 	d a y of 	Fabruary, 	2000 	at 

Guahati 

Declarant 

9! 



4 kXURE.. All 
May I)(, 

• NOTICE 
 

RECRUITMENTOFCLERKS1996 
Nn 1I(l)O .•.•- r.••-. 	- 	'• 	QCI'Ofl 	(..Om. 	provisions COril3uiptj •n 	tJot,ci, mission wiIit 	(for Sunday. 22 9 96 a corn 	fl1OflhOred above shU 	lpply to eamn p9titiVe otarr,,laTcn or 	ecu ,tmenf to the 

Na, MaI•i •  Zaire. Ethipia and 'JI:oam 
U) the ntOntoi, of P9rmanenhly baneflt of resetvtIon as Es or for Foe 

sIe of the 	O.vts 	Ctes in the pay 
at,on 	or all the posts Ufld, Group 	V 	n. setting fl 

t'rda Concession 	 • 
. cluded 	n 	this 	Notice 	euceot 	whete • sI. of Rs 	950-1 500/. for the foIwing 	

Specifrpd othorwiso I 	Gtoup* of SSe'ofles :• 
Picvided that a candidate belonging to 

NOTE IJ The period of 'Cati up Service of 

I 	GROUP •X• • 
NUMBER OF VACANCIEStRESERVA 

lION 

. 	
categories (b), (C). (d) and (a) above shalt 
be a po,o 	rn Whose layout 

an ex•$eNceman in the Armed Fotces 	I 
ehall atsobe hosted as service tendered In 	J 

: 	 Fiü 	Setl1t. G'oe VI 
: Hio 	umbe, ol vsrsnrre 	ii Group 

'X• Suit 	Ywilt 	drit 

a ceriticato of 
itrlbltrty tr 	been 	esuod by thu Govern. the Armed Fotcøs for purpose of pare 6(fl) 

I 	atwa 	Ctoa 	Sc''jr 	t 	Ctücuctil 
(rIrrr,, (I 	I.ut(I 	ttuiri 

YStiOn li,t SCs. Sin. OltC 	I. X 	md liliy. 
'iirt ot 	irciri abovo. 

Srvp C;t 	ti (•SlIy 	I l.iiidrCpt.rl 	thr 	Uil rOvderjlu,ttiut thncondiato.butong. 
NOTE Ill For any SoIvicOnt,ln CI fl 	three 

C 	Centiat 	. itrCt1tdt 	Cteirr,ii 	Sorvice 
iirt 

Oithnp,lictir;ilty 	llniirr.i tt 	t 	° 1yi 	Ir.n 
•rfl lo c,itO'1o,i 	(b). (c 	and 	dl above will AimOd Forces of the Union to be heated as 

lOwer biinGradc be taOii mto SCCOunt ti 	pot vacancy posi 
i;t tiu 	t UtiI.r 	or 	ippoltitniunI to 	lit 	ndrn Es.Serviceman for the purs 	of secuiing fi 	

Aimeg rcps Headqusrtore Ctençal lion copood in tho.gioupc 01 siiielcus,ol. Sirivic5 113) Gia 	Vt boltts of i 0 sQtyOtiO5 -  h 	must have 
Service Lt)Ne, Division Ginun 

licos mentioned in purti.t 	t4o ci-riho will ho , candiOs,) in wtto 	case a CuiIt,t 	of 
already acquired 	at tim rotovnt time or 

I 	M.n,st ry 01 Paihamentary Allan 
stwn 	to tiny Caritlrii.it 	,rrc i,rtrri0 Oitlio- t1b,tity it 	iirirsty may be Sdiitrltird tO 

submitting ht& at)PJiCStion lot ft'5Oivicø 
the Status 

I . 	Presdoots Secretrmt 
pCeicalty I l:tiidic,utit,,,,t r 	,irrtrl,it,r I tn. 	CI 	iiiiiriI On but 	the 	011or of 	tiøt)oint. 

of ox.sorvlcomen androi is in a 
posilion to establish his 

GROUP •Y Phys.cait 	Handrc.itrttm: iri.ir,, 	tmlsoii 
irl,rtt will bi 	qrrr only alter the flilCrSSSiy acquire entitlement 

by documentary evidence 

Equrvater tOnaiaore posts in Subor. 
bonrr rtupbitity curtrtjt0 has been ssu 	to him to any of tm lIruv.rrr(J cateoire:_ 	

try the Mtnistiy. Dopaitment (a) The 	Deaf : Th 	I),,t which is udmin. 

from the compo. 
tent authordy that he Would be fOleased/dis. 

sie tho;e in ortale Ote 	of Government ot India 	Wiiom 	tie sense ol lteain 	is nogi.lutrc. istratively coricoiiied with the post wltete Chaiged from the Armed Forces Within the 
Stipulated period of Ioca;eO t'OiJghOut Iirda 

OtIrcec 
tional for Ordinary pttrtror... i! fr. 	Iliry do tii canddit,t is tikety to be appointed. one year from the cbs. 

date(I.e.175g6)0 	completion . 	 •. 	i.e Comptrorjr 	Auditor sot hoar 	inn 	Ufldeit;iriit 	.u, 	1 	it 	itt puli 
I 	AGE 	At A c.lrrdtcjtjte br this (Irnuirn. of his 

assignment, 
G 	rreit 	mrtr•t Accountants General 
fAudit; 	Arountan 

with airrtilrtrød spoortr 	I tn. I;. 
in  this Categorywill be Iliocir 

tt5i rtt 	tids/ 	attained the ae o 	18 
/,irs The form of certilcates/undeflukng ar t 	 ts General (Ac. 

counts & 
Irrur, 	h;itrn c j 

mointhan 9Odecibets 
I 	aid must tot have attatnec the aye 

:' 	yetr 	a' 	151 
to be 

SUbmitted by Candidates in this connectn r;If I  in  various States 
3. 	Contioltar 	Gerral 	of 	Defence 

mliii bottt er 
(profound mrrmentl or tott os of hear 

no 	August 19% 	a fi 
ilt 	tO, 	,i, tiOli, nOt OSiliCi 	itirri 2nd 

tire given in Appendix tv & v. 
Ac 

counts 
n 	in both ears. Autjust 	t 9i and not late, than I st AuOuyt EXPLANATION ThOpi!'Ofl seivIn9 lathe 

4. 	 gilancle  (b) The Orthopaedtcntty Handicapped : 

11 7 Armed Forces of tfi 	Union wlo on retire. 
irnt fioi sivice 	woutd 2. OPTION FOR GROUPs :. The posts of 

t.wer 
Oithopaeciicalty 	Handictippod 	aie. ihos 

NOTE : CANDIDATE SHOULD HOlE 
come under the 

(alegory ol 	 may be psi. DiviSICiri Cleitc 	htie been divided who havp a torflrmunr 01 dO° 	of 	hysic5t 
THAT 	TIlE DATE OF 8lrH AS iliittOd to apply or ie.em2Ioyment 

into twogiou 	Group 'X and V as men. detect or deformity wlriclr cuu , 
 is an inter. ECORUEt) 	IN 	THE 	MATRICULA. 

one year 
10relhecom PletionolitiesPOcilledierms . tnect in pa y. 	o 	the Notice 	The posts le'ence with the noririnl 	urrctoOlng of 	hi. TION/SECONAIYE XAMINATION CER. engagements and avat themselves o f a ll lidSi Group 	r( 	 are in th 	Mristiios and 

Ueoanment 	of. th 	Central Government 

hoiies munclos and ow. TIFICATE 	OR 	AN 	EtDUlVA1itT 
CERTIFICATE ON THE DATE 

i oncessmns available to ex.sersicemen 
shalt not be 

and moStly 	cated at Delhi 	1h 	posts 
.ndet Group I 	are mostly in the 

Cunou,t... 	 :r 	t, 	oriS,dui,.0 
against 	v.'cancren '. 	.r.rt 	,r 	tlllY.Jtty 

OF SUD. 
MISSION OF IiPt'LICATION WILL BE Ac. 
CEPTED BY TI 

permitted to leave the un. 
arm until they Compietc 	lie specitied teim 

.SubOrdi. 
irate a'o otrrai offices of the Certtraf Gov. 

hasidic.ippo 	poisons 	lollropaocIctilty tE COMMISSION AND NO 
SUD5EOUEfT 	REQUEST 

engagement in Ire Aimud Foicos of tie 
I tiiion 

.r'nmerit Iocot 	in ailleteni Sttes.'tjnon 
la:ittoiies 

hSlidrCaIipOd and deaf) tttt;t submit isqur. 
SIC 	CriitIlrC3ts 	as 	pci 	APnorrdlu.VlrVtll 

FOIl 	ITS 
CHANGE WILL 13E CONSDERED OR  ct The upper agu Irmit 	a ill tlit. • 

Th 	iecrurlmvnr to Iheposts under Group 
horn Iliocompotent aultroity us iirontroned 
therein 	 th 'tao. 

GRANTED, 

161 Lx.sciv.corri3ii fuHilling the 

cases 
mitt be furiher ielaxubte 

h writ be dcr 	on a 	All tnd.i 	B,isr 
,1lonnrrtlt 	It . 	.pç 	or 	ho 

•.. . 	. 	. 	,. rr 	)tt.....r 	r .r 	, 	......., 	. 	l. 	r 

COndrtins 
tad down fry tin Go 	from torn to 

Up II 	a m5xrmtjm 01 l 	yonis 1 a can 
her 	ih 	c' 	.. . 	, t . 	under 5tutu 	a II NOT be Co:ismt.ru 

IWo •.ir.irt U'r 	,itrr..: 	to (1,duct 	Iiiitrl4ry 	eluICu 
Otto omoigs to S1.t,rc.rj C,ste or 
a Scheduled lirbes tiOup Y witf 	done on the 2onal merit 1)3515 

• 
NOTE : 

how thii actuut age and such resultanttrgo 
should not oceod the (ii) 	UpId a mastmt,m of 3 yosis it 	cuod,. 

tbergibleforc,oup.y.postonty (blind/partially 	Blind 	C5riclrifutes nea 
prescribed age I mit 

l•'y rrroie 	tin tlliCij years d5l 	belongs 	to 	OlIrui 	Bachwnrd , 	lbS zone son inØlumo 2 agaInst thnt not apply lot this examuilatiori) Cunardates 	idritittOd to CMsses 	a accotdn 	ruth 	DP&T i antIs ,n TaL.einoerpara 18 	nd not In any OTHCR BACKWARD Cl ASSES : lii,. 
the 	exanirii.,toti 

under thr53Oironcesion wjllbe M No. 43Ot3r2.g5.5tt ISCII ditod •i:oei zone Fo Giou 	Xosts Candidates br 	Ii. 	,urir , .r1 	t 	!t... 	.ito,..,.i,rt 
... 

eIrgitritto 
COiflhtt.tL. 	br 	all 	the 	vacancies 	whrttner 

25 I 95 	Oepitm(.ntt 	O3 	Candr. . .)rr'oelng Iron 	lily Clntr, 	e.rlt 0.,  OIrgrbtr. riV,Itrerr 	m• 	OlItri, 	in 	rr, , 	GO/i.:11 'OtlVOtI Or iiot 	or dates apotyng br Reciurimont )bCoOS,deip. l)rOi 000 itey oot Or these 
tsis 	• 

lilIt 	tI 	l'rdr,i 	Sidp 	0 IA 	ti 
:r ) 1.1 	tttSC F t 01 8th SI'tttprIif),r 

til5Jli 	a pdtsvii, etto 

di 
'ccl ieciurts would also be Ontitlad to 

NOTE I . Car o..t.ite 	ar 	r 
. FyI 	I,V 	ti,' 	Mrir,r.tr 	tt 	t'r.i.uriri. 	Pul;lrr; 

tIc served in wry iank whether as a row Ilte benetris of agu.tdlaktron as per 
s.rIng to 

Ira post 	ii D. 	s 	,v 	.ic rIcr C 10 001 for 
. 	,rrrt.r. 	pen;.oii.. 	lI)r.ti,irtrrirlt 	01 

ti.it,rrtt or 	rlrtrr.CO(ttf)tiltint 	in 	the 	IleIjular Air, 	I.j., 
Ihe said OM dated 25 195 

c;ioup V posts OCly 	Ttr, 	nit rlCiSCi 
liIi.,OflIlr, 	n 	I 	g 	WOuld 	CrirrttrI, 	in 	lh 

ii 	crce.ul lfi 	tndiait Uii riiil 
t Uptci a maarniunt age of 3 yeats 

(8 • irate that it toey Oat I 	Group 	am1 	titey 
iN 	P.l,ii 	triO 	casles 	an] 	(itrriflrUriltlu,, . ed,. years fOSSC'ST( to cand:Jales who are 

ttl not ba consered tO, ISO otrri Group C(titririofl to tx,th ttr 	l.',tS •0 	tll 
.ii 	..... rriii 	such 	service 	dim Oonafide repattiates of Indian Orlgrn 

•'z•X• evan rf their All.Jncta Meit oocitoe iIiCrt 01 lf.iirdni Conrrii5o101 	,i'ri 	hi 	State 
r.IrllIti(J 	r.. tti 	pension: 	This 	wOjid toot Nuwait or Iraq and Irav 	migrated • within the lanqeof available vacancies iii 

• ,O•.i•r ,.irr.rt a Jit5 ,ii.() 	riiiJii:,. 	 who 	aie 	re to India after I 5Ii May. 1990 but before (rioup X 	No change In the options lot 
tt 	rir, 1tj irlS 01 Ql3( 	ii i 	fi.oilpuh. 

lC,l5Ld i.trrr 	rt lltiiii own request ,it r2i 22nd November. tggi 	OCCOrdnOce Grou 	onè 	iteercised wilt beenje,. 
lj7jrejf 

ISli•t 	a 	lie Gazette ol tnih,i it,itr.d t 3 9.93 eJinL.0 tree pensn. with DP&Ts 0 M. 	No 15012,ltgo. :id 	t; 	. 	V 	cr,,.. 	•ili . Soiutictr. 
Ho 	Lt r 

tb ..... Wti. 	s 	hess tOfetisOd (roar i.Li:Ii ESII(L)) dated 22.1 I . 1 gg t . . 
ItbiE 	II 	: A c . 	 t 	.Cati' 	in 

lunin '1 
(1Cc iClrt,I , ,t tO 9 93 	t 

tr* 	(.i/ett , 	lrrt, 

,.., 	
oil 	liedi(til 	grouitds 	attr.. 	_ 	• Vt,  I Iti. 	.1 nraelfnum 01 three years (eight 01 fliP A.5;r..V 	. 	at toe 

'ice, of ptefe,pi'c 	too Groirso vr 

irtl,lt'ii 	i.iry 	Part 	I 
;e 	t,r I 	(to tF3 	O.i 	ii 	lii 	i$ 	lit1. 	U 

.itti 	to rlilc.iry 	setvice ot CitCitari. 
ces beyond firs control and 

ri 	S.'ST candidates) in 	he 

8 Ylblthe Oiiir 	of orefeienc,i r' irispirci 
fVi'lt 	Itr 	Ol,,trirr 	No 	tIlt 	rt.: 	ICC 
(t3ted 	19 19 fl,t 

awarded 
ntedical or Otlici disabtlrty pension. ii, 

Caseof DefRsonnet disabled in 
operatn 	duning 	Stilities oISeice5ipost5 with n G'oup X it hetshe las 	lot 

	

.irrd 	Ii.'coti,tiori 	Id 	Wltoh5s brim 	ieleasedothv,w,50 thin Ho 	t 211 	t 	• 'f, 11CC d,ut1t 	'ti,, t.t,ry 
with any 

fOven COuntty or In a distrubed opted 	Giouo I' 	ir 	oidei 01 pief. 
elence is not ,ndrcatec " 

1995 
,rt tt,, 	Co vS, 	of l'idi,, fx Ii .1/" ny ('art 

on his own request from such senvice a, 
area 

and 	released 	as 	a 	coitsequences cotuntn t I 	aI 01 
Ihe appt,catioa 	I wilt be dssuntwa that tire 

I 	Serton 	I 	No 88, d;itrit 20tti lliY ti9 	
lilt 1 	tv 	Ctur5,,i,it,... 

.i iSull oh 
'Cduction in estabtishnme,r 

Vdti0 ii,iO 
tfiereof, 

candidate w,shc Ionic d0n5,Ovrrt for trnri 
both 

oi'k,i, 	iriSi'iri,,tio, 	as (tt3C 	stinii,ict 	bntnrrit to one 	liii 

b,',in icleaSod from such . 	l 
vice tiller Coiripteting 

UPIO S  maximum 01 tO years if the 
the calegoties of pttsts arid 	t will he 

of 	castes 
vent orrr.d 

ho Specific p' candidate is a physically handicSppOd 
deemed 	that 	is 	l.rrit 	rrifO,enCQ 	fo' 
Cro 	'V and hi 

yr 	tIn,' 	Shoe,' 	nuitntnr,itron 	antI 
. 	rort,j ,,l 	no e,dIuttt ho," 	..... 

od 01 CirgagronienIs Otherwise tfiait il 
h 	own request 

parson. For candidates ttolonging to 
sec000p,etere nce 5 

'X' posts ci 000'DQthr 	 'arid 

ciirdniy 
i/r.' 	.0 	rrtt,oi,mf 	0 	Pt's I 	, 	U 	No 

of by way of disnw,sel 
or dischtirtj0 on account 

SC/ST 	who 	are 	Physicrilty 	haodr. 
Criritrvs' 

tntSt pielerence 	cn Group X' and 5Pnd 
t'c' 	r 	'I -, r 	:Sc. t 	er' 
'Or 

of miscondu.i 
r 	r.e!i.C,r,0y 	arid ha 	been 

cped. the maximum relaxation of to 

• pseletance for Group Y 	on Delsi Cer,tre II 
, 	c,ir'o,r: 	'i",  
. 	 ........... ".5 rio 	irOn 

9iveri 	i 
yr.itui:y .  ;iiii 	includes petsonnel 0 .., 

fC.lrS permissible for Pt'ySic,rIly hand, 
Capped persons hi candida 	does not rnd,/atO pCleien 

On soiv ices under Group X' in cotuntir it 

yr C Sir UtiC 'r'ut 
• 	 .t".,t 	IS,- 	i 	rOtC Ceitiiris:n. 	irOn 	tn,,, 	corn 

I l'ir,toi iii Army 	of 	Ira 	hollowing 	r.e 

shalt thy vi addrtron to 
the age relasabon provrdi.d ii tetnts oh' 

Owlet 	.lultiiriihy 	r 	llr,t 	PrOtorrrr,, 	'twIrl 	.t ib), then flrs Or,ii.r or 	p'Ole,ence 	will be 	Airti*.r'rn,x 	I) 

In: 	
• 

, 	Pen0,,,, 
Out, para Ii) above 

taken in th 	sairr,r Owe' as nr,'n,l,Oned in 
fiOlis  for 	cont,nr,,,,, 	* "I 

'nt 
Upto tIre 'ge of 35 yi'. *''. I "Oto 'tU yri.,rs 

para 101 the Notice NATIONAL liv CtTlZENSl4lb' . Ar 
.......,t 

lo, 	members 	01 	Sdtrc'duted 	Cas. i 	rti. 	vr,*t 	....... 'fri 	l.if 	.ir.',,. 	"I 	l'rrl.i 
'i 	I'ni 	WrIt 	(liS..tidity 	,'ittrrtrxt, tesrScheduled Tribes1 in tire case 01 

Clerks   fl'Cnt,oned 

ir 3. 	The 	v'ami  nta'n.,  	 .,  	posts  	of  	I'I',,t,r.' 
 	un  	.1  	nr,n'.,,t  	Nn'p,i  	r''  	'in  	'.n.t)b , 'i;t   Pt 

  ,,,  	, t.n 	I  	tie'.;, , '   ir'tur.r-  	.', 'r'a 

.ilC,.   tn  	rri.irt.iry Shrv,Ci.   Sun 
lit  	Gtint.*ri:ry   ,rv.siid  

widows: 	divorced 	wonren 	tudicialty 
  seoaraled anile, Group X wIt   be  	t'. 

h.ld in accaicanro w,th InC Rules 
  r'n icr   Iron,  	"ore   ttrh  	tt   J.irru.iry .    1962 

Inom thOrr husbands, Who 
are not   

ad 	the Depalment 01 Personrol arid. 	I 
hrObIrsti 	'*'l'iI.'it,'r- r.,, of pinrnt,inentj1 Settling ill 	NOTE 	I 'Er.seruncemea who have til,r.*t'1 	eel 'rrr,r 

(emai,idd 

Upper age limil is Training 	Mnistiy 	Of 	PSlsonnei 	Public 	• 
Gnlevances 

o 	,r i .r p",pni ot lndi.tn (ltv,nr r'ho 	Ioindd 
,, 	 .r',prr',., I hir Pakistan 	tIu,rrsi 

Governnrent lob 	fl Civil srde ,Chri, 
relauabte to tetren 

chad employees of Chukka Hydet Pro. and Pen,on 	wide their Notihi 	• 
cat'n No gb '99 C S II 	a 	e Ga 

Sitar.. 	avarhing of the benelits given to , 	I as: ,\rrri tr' rOuntr,C', of K*", t 	Uq.w. 	vicemen 	Or 	lie,, ne_employnient 
ject Authority in 	Ohulan who Were 

PIt.' 	of 	':,r:', India P 	ill Sect or 	 St. 
are ilso Is' 	nit 	(t,.mnt,, 	on 	I  	eligiliti' tO lire ace concession 	Howyvrit.  and ?,i',' . 	 ' 	 /,,*ln 	Sir d(u Ctntlrd , tri 	, 

sill riot be eligible for the Corilnrrlmd 

td 
-----'.• 	

'- 	 . 	
lye, 
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I j 
ri accordancewith  the zonat sdwnsWxx to the dale of pa xoemerit C 
,i•epared 	 and a rn(ments wl also be made on at 	bas. W 41 hiIe drawing the above said Select Lists, the Commission have taken into account the following factors, keeping 

'ind broadly the fact that the examirit.nn hd been 	.1 

RECRUITMENT OF CLERKS, 1996 - FINAL RESULTS 
- 	 ' 	flflJ 	 SJ,Pata4O.4 on c#•' o.,,iIeiiI 	Ud 

(a) Subject totheir merit position on as-India basis, candidates with first preferencefor Y Ctroupposts have been first 
The Staff Sele(j ion Commission conducted an All-India Competitive Exam(ri.af ion on 229 1996 and re-examinations 

108 1997 
adjusted against vacancies in their own zones to theexterit of availability of vacancies (like SC. ST. OBC, UR.etc); ni 	for candidates of 6 (six) centres viz.. D&hi. Meerut. Aliarh, Kanpur Palna arid Karnal, for recruitment! " 

S Posts of Lower Division Clerks for vanous groups of Services, namely, Group 'X posts in the Ministries/Depart- I b) Select List for 'X' Group vacancies has been drawn, subject to their merit on all-India basis, from 1 candidates who 
ed offices of the Government of India and Group Y Posts inthe Subo'dinate Offices of the Goverrirner 

at india 
'- 'ave given f 	e erei'c 	Ia 	X 3 a p posts and ii) ,uch of those candidates with first preference or Y Group 

. posts, as couia not be ad)usted in their respeclive zones; 	 - 
.' Out of 43. 388 candidafes quafrtmo in the written part of the examinat;an and aere called for the typewriting test -. 
sot, tact to their eligibility, 32. 109 candidates 

Such of those candidates with first preference for 'X' Group posts as could not be acconi'nodated against 'X' Group 
actually appeared in the tpewritinc test. Out of the candidates who 	- 

pooared in the typetriting test and from amongst those qualified in written examination who had sought exemption 
s'acancies on the basis of theirall-India merit, were adusted, again subject to their medposition on All-India basis, against 
unfilled Y Group vacancies in respective 

from typewriiin 	test 6 811 candidates SC-Il 56, ST-&6, OBC-21 75 and UR-3384) have been recommended for 
a 	en 	o the posts in 	roup 	and Group 'Y' subject to their fulfilling all the conditions of eligibility and also 
the correctness 	the information 

categones in zones in which such candidates wrote the whIten examlnaion 
After allocation as per (a), (b)and (C) above, the untitled 	'I zones have been filled up byallocatir,g 

candidates from whichever zone they were available, sub'' 	 - ion on alt-India basis of 	
fumisheci by them in their apptication forms. Out of the above mentioned 6.&1 1 

candidates the names of 120 candidates have been excluded from the results. Their candidature is either provisional 
For candidates belonging to reserved categories for 	' 	i 	 tage of vacancies are reserved, the 

sutiect to grant of exerrplion from typewriting test. The roll numbers of these candidates are given separately, 	j 
category status of such candidates are shown against their roll numbers. It is important for such candidates to note 
that they have been declared 

rloniinahen of these candidates will be made if they are found eligible for appointment in all respects with reference 	' 
to ;tre Notice of the Examination, 

qualified for the category mentioned against their roll numbers and relaxed standards 
have been applied. Therefore, if any candidate Who has been declared 	in They may get in touch with the concerned RegionavSub-Regional Office of the 

Cc'u',mission for getling their candidature deareci Reserved category candidates 	at 	 have qualifying 	general standard 	- 

qualified 	any of these categories does not 
actually belong to that category, he/she may not be eligible lobe included in the Select List it is in the interest of the 

i-- i shown in the result with a single asterisk marks () 
c.andidates toJ]ffliatel,yontact the rea ective_!e io 	/ob-i- 	iorialofficeof the Commission in all such cases 

ihTo not belong 
-ar Group 'X' posts 2127 candidates (SC-338 ST.38, OGC-616 and UR-1135) have been recommended for 

apI 	For 	'Y' 

to the category shown against their roll numbers. 

Actual nomination of the Select List sntment 	Group 	posts 4684 candidates (SC-818, ST-Se, OBC-1559 and UR-2249) have been recom- 
nw r'ted for appointment. Such of those reservedcategci-os candidates 

candidates and their a'ppointment would depend on the actual vacancies 
svailable in the respective department/offices apart from the successful candidates satisfying various conditions of 

as qualityat general standards in all respects 
hao been adjusted against Un vacanciea eligibility prescribed in the Notice of the Examination Due to non-availability of quatified candidates in ST category, 	- 

. 
a 'ae Select Lists for 'X' Group arid Y Group pc*s.5 have been drawr on atl-frxjia 	basis keeping 

adequate number of candidates in that category could not be recommended to fill the ST vacancies in fult both in 'X' 
merit 	 in view the Iegci ac.':s/opin,on comri -s.incaledon 20.2.1998 bythe C-a 	renD 	s"iotheCornrria7ooaidlofhe inalicalan of 	. 

'Y' roup and 	Group posts. 

These results are being declared .'.ig?rnenl 01 the Hon'ble Supreme Coon dated g.12. 1 .0 	in ire case of RadheySh'rim Sirigh vs. Union of tnda (C.' 
- 190 cli 995). As per this legal advv- 	even et litc': cf exa.mnalior-. 

and published subjc-ctto the fir.at decision in 0 A No 1614 of 1997 in the Central 
."drn;ristiative Tribunal, PrncipaI Bench, New Delhi Sanj&-v Kumar vs. Union of India & Others (Arguments in this wmich had already been notified and cor.,j,jctei case, were concluded in August. 1997) 

- 

Q vl 
2E32(4-,i 	12-r.-. 	121079i/i-' 	i3'f(- 

ci 
10 

) 

SL'vI 	- 

:22E ___ ei 123947 12:0":9 1212a0 i212it 2S5 1a'i9l T 12'+0S1 123t27 202993+ 
'2E71S 121+38 12905 132e9+ 121.a74 121,7n4: 1231BE 2O29C8 1212'lS+.l 211022S(+ 20291011+ 
1C:%751(-i-r 231+752(4-'i 122361(+) 203 	27'-; 2D26S7(+) 242 	27-i-: 2424092(4 22'7011e(+) 30171,7i--" 20:3719(-r 02C2- 

2333is(- 126 	49(-'i 1317424(-) 12E5E241=b 121330C'() 13173L=' 

439 204142 1 22- 2 01092 03 1220 2024b 20337E 213lSo 
.227b11 1237380 1302146 201947 2033977.. 125.-i: 1273190 209P'737 2031079 

7C3'7733 1213231 171241 1311110 302105 127.1& 1211S'-r 2710997 1223'"+4 1302791+ 
:311207 121+9907 	. 1322S29 1232876 209'+372 2031;i,93 2992' 27601+49 7071799 1237113 1271260 

2037132 20272 12q=_F1&2 22771 1233004 239842 26+298+ 1223619 
1218103 1202080 1267787 2 1779 1111+072 201909 2011175 1317609 2032221 2739001 

2070S 1211661 1236472 1210129 1213230 20772E 2936777 2023085 2094961 2073124 2017270 2677171 1237307 7 14 ,4 S 9 1 3030735 2148228 125179- 1's7 142!' - 1727763 2033499 2023367 
3026113 203113 123049' 1257921 20'f25: 21il27, 2083934 2019709 '1263593 
2033874 111+6511 SO1E6'+3 1218 12 1+37 1+3 12&1+':47 	' 202075b 2036404 2093989 2032571 126c'201 
1211587 209 14SBS 2032298 1'i9173 10726 202571+1 2080733 1230270 5158198 1277870 2011910 1232301+ 3131f773 1227370 2028312 2014728 123629 1225394 2036026 1222468 127731+7 2027169 
2076436- 3132395 12 1+0333 1267082 2027780 12578 1447 2140307 2 1+3201 1+ 124+5773 
211+1+956 7022081 2024414 1281+391 3016708 21146 1222304 2132272 '4017217 182' 1228393 
12 1+7552 2012987 20 1+1515 1232307 2131867 3033362 2 Q23 126E5B 3177107 33e063 2997981 
2039739 - 203827 261+6247 	- 1270747 2027111 1244569 1270822 209677* 2*1071+7 1268711 _0841+314(+i 2133SE2 7150377 	- 122301+ 1217'74 3136Q8- 12561+72 2137833 2145001+ 

—I' 

ZJ 
	 - 	

- 
'i 



-C 
0 

So

3  a 

2 
a 

S 
a 

) 

- 	- 	 I • 	 -• 	
-' 	 - 	

- 	
- 	 - 

- 	 - 	
-: 	 • 	 -- -. 	 -.. 	 __-r 

:2 _T 
* 	 - 	 i*_.__4_2 . •* _ - 

f' 	 2 	 - - • 	- •- 

	

- -1*- 	- \------ .* - 	--•-. 

	

- 	 : 141 

- 

30:fj393 	3019190 - 
1+311259 	'38101i9 

71.91 

9380 1(+)'r 1+3 122 1 1 C - ) 

1+210323 - )j1+41131+7  

* 	 - 

99lo9es ()'I11052 C-) 
- 

3031+023 	303#11+1+ 

303Q90 - i32399 	- 

1+5123e2 	497'+i 4)  

1+510717()%510020) 

3023143 	--303L1E 

2C1417 	_,313210E 
302 f70(- 	3E811 3-1.1 

3033 	 318262 	301721 	 3034100 	30q33a3 
3013943 	3027723 

	
3038343 

+2104 9 4 	+21173 	4213f12 
	

250 145 ( +) 
3032333C 	i0384(+) 3200292(-) --- i21' 3031;i7(- 
4i2 - - 6093 ,6 s2 4-) 	4122519(+' 403723E+: 

	
4037339 + 

i1eSC+ 	4083291(+:' 	4053i3(+:' 	4o3212+:' 
413c+: 	+0002N- 	4C43233(--' 

	
4152170 c ~ :' 

'-250145(-) 405273(+) 4i7B347c 	+0369+) 4152303 C+ 
' 0RJ? SER cEZDNE - .ANIPJR 

127E7 	303W2 	3035249 	- - 

'V' 	OUP 	RVZCE . - 	 - MHAL.VAONE 

•Si3i01—_ fS1i5 	 11500 
	

5l1320 

301742 	 - 	 32-50142 
	

3024473 

3131139 	302007 	303797 	3014370 
	

513 3 + + 
302944(-) 30379'+7(-) 30224S3-) 	+Q27os(+) 4410392 (+' 

RDUP 5ERVIC 	Z014 - MIZORAM 

30343-E7- 3040172 	3038512 	 i0054() 

3Y1 GROUP 5ERVIC 	ZCN - NGALA10 	- 

*+730i2 	30225e5 	30 	 302377-) 3031+053 
3030399(-) 3038002(-' 	3031221-: 	30327Ei- 	431i3(-- 
t'I 	GROUP 5SRVICS  TRIFLRA 

30290 3033B9 3023013 
3022482 301+1+547 30+103 

G;TOUF SSRVIC :o- s - 

315324-6 S1Si4 • 3i3-07 
EISIC;7= £159454 314331i 
£15794 .2 5011501+ 31327 

£350010 E27002 
£15751 51EE1+73 5157422 
5110921+ 5271023 

311+75 4590 4443 403425: 
4037730 t, 175347 451225: 

E1E125 4121330 4E737'5 5019431+ 
4034.1+35 4S2292 E32053 5151+255 
4+1+3 4034214 4174193 

031113 401+73 
4037335 1331+39 415224 41311+94 

6031021 +57042 41311+35 
+53S13 6i53029 5143 

50:52 
1+EE233 6022B64 E012lo 

4031912 41+521+33 4+1+1+97 3157347 
40ê2099 520924 bS333 03533 
4110724 31E3971 4033412 
5013759 4170556 4032793 5210112 
3157592 4151'+71+ 5i5.03 4033340 
41+51324 51441+0 532254 9  
45 I4309 1$ 6155094 4033143 61719S9 
6852981 4171700 5012421 5320295 
6561941 7021920 4451923 S157910 
515321+7 6459005 8455950 51432 1+8 
4950012 6410324 7090635 5160180 
5953112 -- 65935 5320327 6513057 

3020347 
'91i02l 

5149057 
5141+053 

024 
527001+2 
5017225 
51 4 2 C C ( 
-:t 791+12 

44575 -77 
4035027 
421+41+ 
4171+255 
41717•70 

5320604 
412c5O14 

5131320 
4512996 

232 1+ 

4171090 
4543497 
4 03 4723 

4717575 
4032004 
4712693 
-6150711 
6S'+1927 
4422956 

1+21333 	BOZSSSQ 
1+34117 1+ 	302132 
1+21Q2q(.-) 	1+37073+(_) 
3021+3C-) 	1+370S0(--' 

40:39C-) 	40391+21(41 
30257(4- ) 	4035-6 1-1. 1  
3 '! 34 1 (+: 	03057- - :I 

:21il30(-) 4213297() 

L 
200 1+() 9911979 

315253'*) 30921+15 

1+514173(+1 	1+05i(+ 
• 2 	 — 

. 	. 
' 

201571: 	3111495 

3034908 	3024752 
9213507 	3210575 
921920 4u-:l 2+361034(+) 

1+310524(+) 	1f251880(_) 

41+1239(4) 	a172353:4-) 
1+24021+3(-) 	4063352:4) 
41775+8(4:' 	4031271(4-: - 

4912452(-:' 	11232iC-:'. 

4'+11834() 

3250138 	3039371+ 7 
3Q'3399 	3031+534 - 

152 (+) 	1+910725(4) 

9511323( - ' 	'E50092(' 

3034939 	1+75071+() 

2134131 302+173 
8i,0797(+)3035333(-) 

5140330 
514 02 12 3151+22! 
3l7l 51591+10 
so- c+: 5014215 

122 

235  5011+924 
51C27! I 

40 32 90 4152223 
o 0 	000 5320043 
40425-24 4150510 

5140320 
414 	7 1+22 417721+7 
45 	39 4081+72: 

3 	021+7 5155527 
42+ 	Lb1 
51 	-23 * 5152754 
40 	194 4174154.*:2 
41 	_.-!2 41+3155! 

• 	Q7 41+531+55 
50 	,73 5157527 

413053! 
2 -2 3 13 4052402 

-30 32 77 1+ 451+1111+ 
515+337 

7 	72L 4033903 
41+ 	371 5020332 

9 	307 6O53O4 
40_ 430 65401+13 
Si] 	547 4038092 
417 	- 6035'+92 

5153737 522197! 51431E 
5143351 51391+32 513114% 
515144! 51E70! 5152577 5541141 
51431+24 5232717 5141+479 

501751+2 50157 
r-c 

4172+174 4341547 5270245 
41+51+579 412i 4 34 41+50425 4024294 - 

- 	4171+222 40629E 
41+51451 5017599 4150022 4171229 
4421357 4171+914 4155517 5:22321+ 
45431+21+ 406290 40411+34 442:921+ 
41751!! 4172107 4025000 41507! 
41501+05 44211 41+57547 
41+37534 "4052113 404232% 
4150148 4j7979 443772 452031+0 
41+31307 4135977 - 	40331+95 414317 
3151+001 41+33351+ 41+33597 
5152555 4155149 4151505 41+52414 
4957922 495217! 49509E1 
403212% 3159034 4171+470 411+471 
41+11491 8717343 5154376 5150441+ 
41+33150 4549372 41+53427 
5022929 7010!1+.2 41+32712 702201+: 
4S43110 :2: 8153723  4061221 3230505 
5012350 .603i757 6031401+ 471078i 
3323533 5143194 5163385 4038612 
4151433 5142823 67151+92 
4032374 615Oj'09 5158197 - 61+50949 

3030312 	2029709 
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S P E E D 	POST 

/ 

G11AMAL(r)UNTS IMPIL 

ITITUDZT 

1 Ei.iX-2flf 701 

l91 irr 	rr frrvi 
riiajr (r), 	fui3L P1ilT 

INDIAN AUDIT AND, 
ACCOUNTS DEPARTMENT 
Accountant General ( A 	E 

), 
Manipur. 

Larnphel-795004 

No.Els t;L(ME)/224/sSc/95-96/1607 

To 

-. The Regional Director(NER) 
Staff Selection Commission 
Nabagraha Road 
Chenikuti lUll side 
Guwahati-781 003. 

Dared thc -" 	 sJ . 0 

IT19R / Covt. of India 
q1 a4'jij 

 

'EL11,11UN COWIMISSIOU 

Jr i° /DIary 

1i I Guwahatj 
Subject:-Recrujtrnent of Clerks 1996-11ectr6ii 
- - 	of vacancies thereof. 

Sli', 
I am to-invite a reference to Govt,of India, 

Staff Selection Comaissio4,New Delhi's letter No.FNo. 

10/6/96-p&p dated 3/10/96(forwarded by Head Quarters 
office letter No.1480-NGE(App)/9_96/Vo1.II dated 1/11/96 
on thr above subject and to forward herewith aprescribed 
profcima duly filled in for further necessary action at 
yow' 'nd. 

In this regard it may be mentioned that with the 

fresh requisition for LDC's/Clerks as mentioned in;the 

presvnt letter,the requisition made vide this offiôe 
lettr'' N 6 .Estt(ME)/2_24/SSC/94_95/1190,d() ted 7/0/95 may 
be b' - ated as cancelled.Appointmen -t of one C/Tw.r.to 
your 'etter No.F.No.SSCG_A_11011/47/95_96/jOM/2689 dated 

is under. process. 

Yours Caithfully, 

fl (1ll
(STEPI ENGRJY) 

Dy. ccountant  
flerno ! o. Es tt(M(E)/ 2 ... 24/SSc/95...96/l608 Dated the 2th Nov. 1 96. Copy lorwarded to:- 

The Comptroller & auditor General of India 
lO-Bahadur Shah Zafar Marg 
Indriprnst!ia Head posi; office 
Post Bag No 0 7 
New DellIi-110002 9 for information. 

Enc.I. .1s s  stated above 

(A - 
/7 \\ 

(- 

10 ,  

Dy. Accouji 1,ant Genera 1(&E) 

- 	 I_-i 



H 

(To be U tI.Jised by user ot fices) 

VaCaflci 	
in posts of LDC/Clerk to be fi]led in the 

Subardlflatc' offices of the Government of India durifl 	the 

• 	period Ir'rn 1.4.97 to 	
1.3.9O from the Rectt. of C1irkSi 

199k (he'd by the Commisi0fl on 22nd Septemb 
	1996 

 

Name of post 	 L.D.C. 

Pay ¶ca1e 	 :Rs.95O_2O115Q_EB 25 1500/ 

Nau of office and 
MirlitrY/DePtme 	 Office of the Sr DkG( 
undr which functjOfl± 	:Indian udit & AccountS , Deptt. 

F,uil addres5 of oNice 	:ff1ce of the Sr.DG(&E),Manipur 

St;i/Uni0h1 Ter•ritorY in 	Manipur 

wtii:h located 

Znc in which located 	: 14 

NiHr of vacancies 

-----(iii) 	 cmi: 	 X 
-------..---.--- ----• 

(iv)- 	EXS- _._____-_------------ 
• 	 (y) 	 OH 

HH 
vU) 	UR  

Tot a I  

NB: TH vacancies for,  PH and EXS ar to be worked out with 

t'ferflCe to lntrUt0fl 	
contifld in Departmflt of' 

I' rnnel 	Trainifl 	
D.M. NoS.:1b/1;tt4 	CT 

(J;1!Qd 20 • 994 	nd 0.M.No. 
	1.1 dated 

).12.94 	
• 	 • 

a. 	ial apprO(i.fl te number O 	 . 	

. 

1.'1canCiC3 lie1y tobe filled 

the period fran j 4. Q to 31..' ° 

	

ncludifl reservation poSitOfl> 	
' ' 	1 t.prdjectëd' 

ertd 

V,11~je  

s i q n a t u r e 

STEPHEIT UMF' 
1 -same 

Des1qflati011 _P_ ______ 

Tel. No. 

rj f fic a c' 	
.• ..e'il t 	

b 

- 



1/SLY/0001/Y2 

14/SLY/0002/YO 

14/SLY/0005/YO 

.4/SLY/0006/Y2 

5. 14/SLY/0007/YO 

jONGMUN ANG HONG 

MD. AK.R HUSSIN 

MD. SI RAJUR RAHAMAN 

LHUNKHC)MANG KI PGN 

Y. PPASNTA SINGH 

vANcANcIEsINIPU 14 ) FILLED UP ON THE BASIS OF 

.',. 

Rank No. Name Category 	 Deptt . /off ice Ncmiriation letter No. 
& date. 

Vacancies: -UR-03, ST-027,05 For anipur) 

ST 	ACCOtJN.NT GENERAL(A&E), 

OBC 
qualified as General) 	 -do- 

(qualified as General) 	 -do- 

-- 	:- 	- 	 -do- 

SC 

C qalified as General) 

Imphal. o.SSCG.A -11Cl1/7l/9B 
Ncxn • Vol. I/436dt . 25 .3 . 98 

-do-

-do-

-do-

-do- 

VancancieS:SC1. ST-I. 

14/SLY/0009/Yl 	Y. IBOM 	SINGH 	 SC COMMISSIONEOF INCOME TAX 	No.SScG.A-11011/71/9 8- 

(NER)., Shillong, 	 Nom./425 dt.24.03.98 

14/SLY/0010/Y2 	7NGMINLIEN HNGSHANG 	 ST 	 -do- 	

-do- 

	

1. 14/SLY/0008/Y2 	SRANAO MERCYSON. 	 - 	 ST CCTSTOM & CENTRAL EXCISE, shillorig. 	 - 

- 	

No.SSCG.A11011/7h/9S 

- 	 - 	

N./459 dt.26.03.99 

VancaciesR-(F 0  Mnour) 

1. 	14/SLY/0003/Y0 	SWARUP EHkTTACHERJEE 	 GEN COCHING -CJM- (JIDANCE, Irrtphal. 
No.SSCG.A-11011/71/98  

14/SLY/0004/Y0 PIJU GHOSH 

pe!.;~4 
1. 	

- 	

823 dt.27O9E...__ 

Vacancies: Rr an±DUr 

New elhi. 	
NOrn./ 



-, 	
A/S 

:j 

OFFICE of THE 
S1.i5' ACCOUNrAIT tIENERAL (A&E) 

MANWUIUMPIL*.L 
________ 

/ 
I 

NO. (A&E)/2-24/3SC19798/O 
Dated 21-05-98 

To 
The Regional Director (NER), 
Staff Select on CommLsion, 
RukniiniNagar, P.O.Msani, 
Sachivalaya, Guwahati-781 006, 

H 
Subjcct:- Clerk Gdc Exion 1996 Return of i)ssiers. 	I 

Sir, 
.toinvitc arefercnce to yourlelterNo.SSCG.JA-11O1117119 8  

Nom.VQI.L/436 dated 25-3-98 and to state that this office is unable to accommodate 

all the candidates sponsored for the post of Clerk/typist by you. Out of 5 dossiers, 

only 

 
2 (two) canthdales can be accommodated sa the present Post Based Roster 

iniplementCLI with effect from 7/97 vide G.J. MIO Personnel Public Griyances 
Pension etc. dL 02-07-97 docs not allow any more. The 3 (three) dossie. of the 
widenuentioud candidates are, therefore, returned herewith. 

	

1 1  Khongmunshang Hon) (ST)" 4411192 	14/SLY/00012 

/ 2. Md. Akhlar Hussain (OBC' 	4412157 	14iSLY1Op02YO 

3. 1 Thun.khomang Kipgen (SI) - 	4412004 	1 4/ SLYI0O04Y2 

Kindly acknowledge receipt of the Dossiers. 

Yours faithfully,  

Encl- Asatcd. 
	 4") )o. 

(Niraijan Baidya) 
Deputy Accountant 0ene1( M:E) 



•:' 	'I..' 

LI 

_11~

1 , I 

rr ANNbXURZ,~  
7 	OFFICE UF T1 AAN 

4 	 bIUR$Ii& 
i t 

D/Admn(I)/2_39/Recrt/8494/ 	
Imphul,the 25 

In continuLion to this Liice memo No. 2cf55 7LT3  

	

is 	) 

offered a tonporY PoSt of Clerk/lypiSt in the 1scale of Pay of s. 
vi 

3050_75_3960_80_4590/_P1U 3  the usual a1lc?ance5 sanctioned by the 

Loverflmerit of Inlia.Hi5/Ver appoifltmerlt 1 Wi11 be subject to the 

following. 	and condittpfls. 	 F 

appointment is purely temporary and wi1 bOgovert1ed by 

the C C. S(T. 3) Rul, 1965 and in liable to termination without .as- 

............. 
igfliL any reason under Rule 5. 

He/his liable to be transferred to any branch/ZOfl'l ofiice 

of the ACCOUntant General(A&Z ),manipur either in e)CiStanceOr likely 

to be formed in future.aS well as to the separated accounts. Oryani-

satf on under the State (.,Ovt.of India as on such terms and conditionS 

decided by the Uepartlfleflt. 
He/h will havc to snply with the requirneflt of the C. C.S. 

(condUCt)RU1eS,.1964,afld the plural tiarraigekct.hll aulas or ordere ., 

already in existance of issued from time to time re g arding attendence 

dutis,UiSCiP1ine,C0fl.ti0 	
of service etc.1411'aUt0mOtIC1Y be 

applicable to hi.IrVher. 

If he/1be1OflgS to a Schedule Caste and professes the Min)4/ 

si)h r~liyjo6,h e,/she shoU14 report any change 	religion to the 

appointing authority iunediatêl 	uh a tiaige €akes place. 

v 	He/1-êshoU1d gtveadeclltatioflof kiith/et hcne town for the 

purpose of leave travel'cOflfleSSiOLl 1thin6m6flhS from the date 

of entry in to service. 

If the offer is accepted by hi/phe/She should sign tt 

acceptance of the offer in the foLm enclosed and report personally 

to this oft ice immediately but in any case not letter than 

1 - 1 e/ ~h 'e ak is alSO required to produce the following certificateS/ 

ôcUmefltS to this office on the c.liy of his/f first report.ThiS 

office is liable to laps if he4he 	e.s not join.on or before the 

stiWlated date. 
original LiatrLcu1ation Certificates and/or otner certificates 

in supports of age, Lgree certificate and otrier educational ui-hf,-

ication certificates. 

viii)i4o obj.cLiOfl certificate from hiS/.brt previouS employer and 

released orier from his/t)et' employ eS accepting his/her resignation 

from that service,ifl case heJ .shti was earlier enpoyed under Govt. 

Semi. uoernmcnt and AutOflCmOUS body 

I- 
;P~tp(--K  Qntd/-2:- 



\., 

- : ( 2 ) 	- 

lie/,SrIe will n.pajd any T.A.for joining. his/etappoin_ 

.1!tr I  

He/She should paso Ty4Jflg.test/Depatmentaj, Examination in 

counts .LL"r undergoirkg training within one year from the date 
of hjs/ et: joining the service,iirid if/she cannot Pe se this exarnjn3. 

tion in two changes one year of his/PEr joining,he/u will be 

ciischarçjed from service. 

Sr. Dy.Accouutant General, (A&E), 

......... 

• 	. 	. 	

. 

 

To 	

Stirt//K. (. 	 • 

• 	 . 	. . 	. 	. . 	. . . . •.. • 

• 	. 	
f. 	 . 	. 	.• 

.1 

1- 



• 	

Ali.; 

Ot.Li1ong,theth luly/98. 

0151 :THOUaAL,MANIPUR. 

TO, 	
THE REGIONAL LIIRECTOR (N ER), 
STAFF SELECTION CO(IMIS5IDN, 

RLJKMINI NAG&,ACHIvAYA, 

P.O. A5SArI.GUdAHATI.-781003, 

'I 

Sub:- flscruitrcr.t 0? Ci.rke*1996i.Final Rsui,ts & giving 
of after form tharsx?, 

T 

P)ost, respectfully aheweth, ' 

I beg to stst9: tht in the mployment Nave (Jeekly) 

New Dalhi,puh1iahd •ort:26f/98 to 3/4/96, t, xpuit for 

Recruitmant of Clrk was. givnn by 	TAFL11ccQNti1S5IqM' 

Group wise and also no per. merit poaition j jRil o,4412757 

appeared at 51.4o42 of.,!'Y,Group Zone 
-T 

As per condttion 1N0.5(e)0f¼  the pub'2tQi*ian çeference 
thuuid be gi3n to caqdidstp 05  pqr,.theirepa8itiafl to tJi 

extant of evai1abiU4 of vacnncyin, tIseiawnZcne... 8utne 

of my ncihbour havf6q Fot]. No, 4410916 whn*on 5th postian 7-7 

hoe' got his offer ?a 	the Zanal A.G,,(A &g)1Mnipur on 

29/5/98 which is very inuchsurprieing to 

In the 1igtitpftha abovófact i'13'raqueated 

to eniightan me if any, change of poicy ',iLrt appaintment/ 

offer Was made by the Ccm434-fi 	 nd'if thevas Ro.!uch 

hanga the reon for iot giving p ferenca$ or foorit 

position. 

THImNKING YOU FOR THE C&.ERRIFICATION AT THE EARLIEis 

'YOU28 faithfully #  

•(' 1W. 'AKHTAR HUSAIN 

Succeseful Cmandidsta of Ci.rk40996. 

RaU. N, 4•412?5?. 

Li1sñTairon 11akhpçj,0ist 9  Thpubai,  Manipur, 
F 	 • 	! U.1cmng-795U. 



j, ANN 

61J1Vjjy OF INDIA 
1 ,10101 I 'I S 'LrN C U c. T I 0 FIr' CE 
POST DCX No. 89 
Sli ILbONc; 793 001 (IJOJJA1.Jyj\) 

Lted,t1je 	10 Aug. 1 98 

• 

ic\ 

1 	, 

Sub: — 
I 	1 	 I' 	

1 	
) 	 'fl 	1' 

JJ1i.! 
I)LVJ JiON 1i 	UJvj;y OF. INDIA. 

On the nj 	t' resui. L of (Jleric 's Grde Examjntjon, 1 996,your fln1e hns been sponsored by the Staff 
Selet1on Commlssibn (NEll) ,'Guwai ii for nppo:i1 to the post of 	erk,I wor Tjvfs1o]) 

in 	 n SUrvey of Ic1i; 	
m1:L[ri .You L're Lhàrefore, offered appointfl]efl s Cleric, Lower Dlvis 101) 1i 'Iemporn'y (ii.oup 'C N:i 

r)isterai ist bl1sh-ment of this OJ'C]e. 

Th ofic 	n o1 ri imen I; is subj eat to the ollow1ng terms an cond1L1Ol) :- 

(a) Your p1y 'i LI be 	fls. 3Oo/ p.m. in the scale 
Pj 

of p 	'j 	 O1.9ç), 
plus other ible to Centil Govt .11nploy 0 s. 

(U) iou b: :in 	d 1r'J 	e1 in ec :LcnJ]y fi.i: by a Comnilss ion ccl flitdc;j 	yr 	Ci.vfl h'urgeori of a Civil 

Your 	Xecu(;j1ij: e Ceci.rrjl;y Bond as  by 	 prcscjbecl the Coy cjiImefl 	 x' , 

Yourteriu ol.' seivft 	J. be 	ljd C1rcir] 	 asCidej' No. 37 (c1m) dt .01-1 O- ,of Survey of 1)(11a Hi; nnen(J0cJ from time to time. 

(a) You my be pos ted a 1 Jy)hei'e in the Ui ion o 1ndj, inciud i.n 0?) rc 
t:Lve ml]. itbry service with mobi]jsed Survey 

(r) Io 	& re a]. ::: 	1q11 
i rod to HL lain lequlS lie Eflo.1ledgp in fi:indj 	1jI(l iJ n1.[ 	:pp.)ii1 . Tli1 ,  e 	per roleytint ()rde1; 	Iii 	('•)r(' ( 

(L) You I' J; odi.i 1 	ri L 	•l(:i..n] docurfle1]t/citjij ct@ 55 mwI I. iO1Ic(j .1 H pr! T'1 3 be 1 O\/ duly Lit teSted by ir 	nu(IrJ I 	 Ji[Cd titoI'ejn 

_41 

1- 	 Contd.,1 .p/2 

,:. 

I 

I' 

To 

- 



I 
/a. 	If you accept the above terms and conditicns,you ore 

required to ieport to lie Ls Lt. : JCCOUnLS OtJicer,North Eastei'n 
N' Circle .OfJ:icc , ;h:[LJn 	L 0)00 hi's .on 01 -O)-98 at your own expenses 

f with lollowing documeii ta/certificates complete in all respects :- 

n bdu cahion o l Certificate: - (in original with two 
al. t(:at,t(l pu pics the.'e'oi') 

- 	 I) MaLi'.k:ulat ion or high Schcol Leaving Certificate 
or eui,va,Lent. 

You niay also prO(wce your any other higher 
educational certif:Lcate(s). 

1cor 	i.e : -  (Viz.Admjt Card with two attested 
cup:e Lhej'eof)if it does not appear inyour 
n.ctrical. nt:ion or 1 -ugh school Leaving or equivalent 
certiiieate,to establish that youare over 18 years 
a nd undex 25/30 yeai s of cge as on 01 -08-96 

Ci.recter Certificate :—(on the form. enciosed)from 
the Head of the lnstitution/College.IEcst attended by 
you,duly attested by a Stipendnry irst Class Executive 
Mai: is tm te 

(ci) PcdicalCcrt1fic,to :-(on the enclosed form)0.91(Cor) 
duly cc)mnletec1 and signed by a commissioned. Medical 
Off'icii or by a Civ:LL C'urgeon of a Civil StAlon. 

(e) L' 	pntiunregarnmavrige : -  duly attested by a 
Gazet ted Officer. 

(i') 1 ?Q2rjQArL : (nrc the enclosed form)to the effeci; 
thnl. ;nnl onpaintmerANg is aubject to satisfactory 
'V 11 .t: 	n cl 'VOU 1' rhLnrE:cl;ej' and. antecedents, In 
rpmaw 	lv in - c; I-? r'eii:c 'k( S) In/n i'e found, there in , 

Your soc vice wiLl. s Land terminated forthwith under 
We 5 of' 0.0. S. (Temporary ,  Service)Iiules. 

(r) You will not be repatriated from Iorth kastern Region 
fo.i" next ten yeci's, 	 .' 

(h) ST/CC/Coo Certificnte(on the form encioed)duly 'signed 
by the District Magis tmate/Deputy Commi&sioner/Sub-
Divisional NEcCistrete as the pase,niayibe. ' 

(I) Attention forms " (three copies enclosed)are to be filled' 
up neatly and ccrrectiy.Thrcc copies of, Pass-port size 
photop'-pha(size 7cm x cm),one copy of which shouJ.cl be 
duly 	' ted h yn CE SC L Led. Officer should al'so he 

O1 lint - h Lice above ncefltjond attestation 

4. 	Please move Lh0t if Vou are not declared medically fit by 
the competent ' dical, .I'ficer as mentioned, in para 3(d) above ,you 
will not be app(.)in L ci 

I,easo also note that if you fail to teport by the 
stipulated time and dnte without any Information to this office,the 
offer of appo:i.ntment will be tree ted as cancelled.., 	- 

Please ac1wn-. ledge receipt. 

/ 

Copy to:- ,,sLL 

i-  ~J 

- 

Dii WCTCR, 1'10]1TH EA STitRI' CJPCLE. 
ii 	-taft ;;cctec'bjoi' (nnuclissi.or) 

- oalyciin i. i'ccc:ci - , P.O ../usam Sch'ivnlarn ,,Ouwahati-- 
nec Ou WS J.el;l, r No.SSCO.A-11O1u'yl/ 
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An'a'' La Ol'ficer , tor'th Laatern Circle Office, 
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011EXUR1Ø 

To  

The Regional Director ( NJR ), 
Staff Selection Commission t  
Rukmini ;Nagar, Sachivaya, 
P.O. Asam - Guwahati - 781003. 	- 

Sub s- Offer of Appoinent to the 
post of Clerk, Lower Division in 
survey of India, dated \10-O&-1998, 

A N D 

Request for your kiryi con 
sideration to issue me ofier of 
oppointn.ent to the post of L.D.C. 
in the QIiice of Accountant General 
of Marilpur in its vacant post by 	' 
recalling the earlier offer form as 
mentioned above in complayance of 
the recruitment rules. 

Most Respectfully requestgg, N 

With ref exence to the above subject I. am to 
cordially request you, the following few facts for your 
kind ccnsiceratton and favourable order, please :- 

That as per the result published on 28/03/1993 
to 03/04/1998 in the Dmployment !ws (Weekly), New Delhi 
for the Recruithent of cle rks as given by ". Staff Selection - 
Commission It  my Roll No. 4412757 pearedat Si. !b. 2 in 
the merit list group of 'V group Zone, Manipur. 

That I would like to draw your kkd attention 
to the contents of condition Pbe 5 (a) of the "Recruitment 
of clerks, 1996- Final Results, thereby stating, "Subject 
to their r1erit pmition on all India boals, candidates 
with first preference for 'Y' Group Post have been first 
sdjused gint vacancies in their Own Zones to the extent 
of availability of vacancies (like SC. ST. OBC. UR. etc )". 
My piftnce .L/was for 'Y' Group Post. 

That unfortunately by  suppression 'the rules and 
regulations of the recruitment, the candidae under Roil 
b. 4410916 who wa in the 5th position in the result list 

was given oLLer form in the Zonal A.G. (A.E), ?lanipur on 
29/05/1998 by supersede Ijieglectin)me who passed in second 
position in tha said merit list. 

40 	 That in the mean time I have been offered of 
apoiritment to the post of Clerk, Lower Division in Survey 
of India by the Brigadier, Director, North Eastern Circle, 
through Registared post, dated 10/08/1998. To that effect 
I am to request your Authority to kindly reconsider the 
said oU.?r form as I am krwn that there are vacant post 

.. ... Contd. on page 	-:( 2 ):- 
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'It 

-g( 	2 	)s. 

Of Lower rviaion c1c"<i in office of Accountant General, 
Mantpur. A I !i8 a candidate, giving first pxZernce 
for 'Y' Group Post your authority may kindly arraie to 
recall th ea-11r offer form and to give offer forn to 
the post of Lowor DIvision Clerk In the office of the 
Accountant General, 1ni.pur in its existing vacant cost, 
as early as pc3si!1?. 

Under the cJ.tcurstarcez stated above I am to 
request you to kindly consider my prayer and to peas 
necessary onler befcr 01/09/199P on which I am compelled 
to report ai for jo.)J.rirjj ,, to my duty vide che eziating 
offer form. 

I w11 cvoi rcimatn ia.tthfulZ and obedient to 
the Authority. 

Yours faithfully. 

( MD y}cpAR HJSSAIN ) 
Lilong Thireri flakhong  
thong, Thouba]. Piatrict, 
Manipur. 

Ir)c lo SC? ci 

	

1. 	The F!iotostn copy 
of the oilei of Appointment 
of tjiL,  Pozt 1.1)(. in Suiey 
of India. 

opvto :- 

	

1. 	Account GcrMrnl, £nipur. 

I 
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mft 
Date of appflcatlon for 

the copy. 

4kL . 4/ic 
H 	 25 P. 

I N THE GAUHA I H I Cii URT 

(T}ie H igh Court of Ass am, Nagaland, 11eghalaya, 
I'1aniu r,Tripura, Ivlizoram & Arunchal Prades h) 

1111-hALBENO-1 

CiViL AUth NO.1013 OF 1998 

1d. Akhtar Hussain aged tout 24 years 
3/C late Nd. Rahrnaddullah @ Rahniattullah 
of Lilong Tairen fla1chongP.O. & P.S. 
Lilong, uistrict-Thoubal, Nanipur. 

••• 	Petitioner. 
1 

- Vercus - 

) union of 1uir 

3tjif election Commission, 
13 1cC: No. 	I2,0CU,COPLL 

New delhi - 110003 
<' 	) 

The director, 
rorth Eastern Circle (Survey of india) 
Post Box No. 09, Shillong-793001. 
:eyhalaya. 

The Regional Director (HER) 
Staff Selection Commission 
Rulinini Hagar, Sachivaya, 
k • U. /Lsdrn-Cuhdti - 781003. 

S. 	The ccountant Cnera1, 
flmipur, imphal. 

6. 	The Stcte of ibanipur. 

contd..i/2. 

m&1 
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3fl 	 33ff 	 133IY 	- irUr, 	 3 f 

utk 	TiTEV 	 4t Mft 	AMl 	mt 	ffifff  

Date of application for 	 Date of delivery of the 	Date on which the copy 	Date of making over the 

	

the copy. 	 Date fi.ed for notifying 	requisite stamps and 	was ready for delivery, 	copy to the applicant. 

	

the requisite number of 	 folios 
stamps and folios. 

-;( 2 )- 

7 • 	 ir j ur aIinan 	- 
amsur J'anian of 

Liloij 4nçjc:iLliabi, J.u. & 
Liion, Rnipur. 

es p on dents. 

I 1L. 11L. '1 	i'• H.K. 
- 

For tie PeLitioiier 	: Ni. 	Cli. doycandra Sinçh,. 	Advocate. 
c 

or L iL: ;..erts 	: Fir. 	ti •  Ibotobi 	inçh, 	CCJC. 

DatL 

he: 	 learc counsci 

for the pot itiorier 	as well as Nr. N. 	Ibotombi 	itigh, 

1ernei C(C. 

The pctitior is weh.ing as LL)C in the Survey 

of 1niai OtLiC at L1iil10n9. lie was selectea by a 

notiLicdtiun I o.3/5/9G_P& issued by the Staff Selt ion 

Cowiis ion pub 1ilieU inLmp1oynient News 27 April to 3rd 

flay s  1996, along :itli 7th respondent. lcording to 

the pttitionor since he ranked in th position the 

I-etiLior 	snould have been postec in the office of 

/countunL General 1 ltanipur as LUC in the existing 

VLC as 	r th rules. kio.ever, the 7th respondent 

Pte, ev ntd..P/3; 

AIR 

[1 



25  P. 

1 an t N 	 __ 
r fr 	 ft 

Date of application for , 	 Date of delivery of the 	Date on which the copy 	Date of making over the 
the copy. 	 Date fixed for notifying 	requisite stamps and 	was ready for delivery. 	copy to the applicant. 

	

the requisite number of 	 folios 
stamps and folios. 

—( 3  

hr' 	ic below the petitioner has been posted 

; luC ii te oLfice of the Accountant General 

ihc re:pordents have filci Counter. Xr. N. 

•rrd tj the maintainability the 

petition in view of the provisions of section 14 

3 of the dministr.tive Tribunal tCt, 1985. I 

Jco oi ii view that the petiLioner is prosecu-

tug hi c- :e in the wrong forutu. Situateo as .such 

;. uh. Lubandra .inç,li desires to withdraw this 

p&titiun. Cn withdrawal this petition stands disposed 

01:. 

Lules to say that he is prosecuting in 

	

e wrcr 	Lu - i 	liiniLntion puriod should be 

k-~ 	 Contd..P/4. 

lti~~ 

*Jke 
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MfM 	 iiT 	 *i 

Date of application for 	 Date of delivery of the 	Date on which the copy 	Date of making over the 
the copy. 	 Date lixed for notifying 	requisite stamps and 	was ready for delivery. 	copy to the applicant. 

the requisite number of 	 folios 
stamps and folios. 

-" 4 

con:. iduiLit iy the c4propriate authority, if such 

pLiLii1. ft filud befire the appropriate authority 

11Th in 	inui,Lh fro; today. 

1h 
Read y: 

Compared by : •/ 1( J I J( 



 N NEXUR7.A A/I i 

— .35-- 

nriexure-A/j 

NoEstt(A&E)/2--24/ssc/9B-99/2134 

Dated(I-I'--99 

To 

The Staff Selection Commi.ssion 

Recjionai Office (NER) 

Rukmin i Nacjar, Assam Sachvaiaya 

GLhat-781006. 

Sub Recruitment of one Hindi Translator 

(Jr) and one Hindi Typist 

Sir 

am. to forward herewith three copies of 

Annexure-1 	duly 	filled 	in 	for a 	regular 

tmporar'y post of one Hindi Translator(Jr) 

one Hindi Typist and two clerk/LDC 

Necessary arrangement may be made to ti ii 

up the vacancy of the above ci. ted posts 

Enci- Annexure"-1 

(Duplicate) 

Yours faithfully,  

S 

Sr Dy. Accountant. Generalq 

(A&.E) 	1ianipur.  

,tt9t 1  

a. 



Court Case / (. 
Most Immediate 

55Z79, 524651 7s1006  

TELCPHON54579,5241 STAFF SELECTION COMMISION 

TLEORAPHIC ADtUB 	
TA9CLCOM REOOHA1 offiCE IHERI 

PUKMflI UnCAP 
P. 0. ASSAM SACHIVATA - 781006 

16th November, 1990  

To 	 . 	 . 

shri Niranjan Baidya, 
Deputy Accountant General(A), 	 r 
Office of the Sr.Dy.ACC0ufltat 	 I 
General(A), 
Manipur, 

SUb 	
Civil il No.1013/1999 — Md.Akhtar Fssa1n 
Vrs. Union of India & Others in the Guwahati 

High Court, Ihal Bench. 

Sir, 
In jnviting a reference to this subject, I an to 

state that on the basis of recruitment of clerks, 1996 exarifla 
tion, this Regional Office of the Staff Selection GOrrUfltS9i' 

nominated 5 candidateS for appointment in your of f ice vide this 

office letter NO.SSCG.A_110h1/hh/980m,01 1/436 dt.25.3'? 8  

with reference to your requisitiOn vide letter 
no.EStt.(A)I 

2_24/SSC/956/160 dt.28.11.96. After a gap of two monthS,: 
ed two can you have retain

didates for appointment and rtuxd 

	

the dossiers of three other candidates vido your 1ette'rfl0 
	\I 

Itt.(A8)/24/sSC/97/70 dt.21.5.98 stating that as pe 
post based roaster implemented with effect from 7/97 vide i3il. 

MiniStEy of 
Personnel, public GrievanCes,PeflSions etc. dt.2.7.9 7 , 

only 
two candidates can be accomodated in your office* 

e in vacancy position should have Any chang 	
eefl 

Immediately intimated to this Commission as results are deGlared 
on the basis of vacancy position reported by the different 
departments. This 

Regional Office vide its letter NO.S5cX31A_110ut 
71/98440Tfl./861 dt.11.6.98 requested you to explain reasonS for 
not intimating the 	

your offiCe4The 

reply of which is stilt awatd. AS noth7ing s1UfrodY0u, 

the candidate Shri Akhtar Wssain,(OBC—quallf led as general 	 ¶ 

candidate) ,Roll No.441215 7 , nk Ho.14/SLY/0002/'bo was noMnated 
to Survey of India, Shillong as all the vacanciew in ManipUr 
zone wore filled up at that point of time. Not only that, you 
have returned the dossier of the candidate with highr rank and 

accomodate the candidate with lcer rank which violate5 
two 

very purpose of drawing a merit list by this Comnissiofl.../ 

Now, therefore, Shri Akhtar Issain,Roll No.441215 7  

and Rank No.14/SLY/0002° has filed this petition in the 
Guwahati High Court, ImphalBenCh. ou are once again requested 
to explain the reasons of not intimating the Commission :he 
change in vacancy position in your office well 
the reasons for not accepti 	theit0 securing h'iher rank 
in the examination against the existing vacancY in ouioffice. 

Kindly expedite the reply. 
Yours faithfullY, 

-- 	( '. BOITO11ATJ )  
fl 	

- 
eqOfl3l DirectOiWEfl) 

.. 

J 
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: 

No .: 	 . 	/.. 1 

3' 	;riir (im) FT 	TrzT 
fl1"I 	I'lh4 	rrj  

lu iit;i: OF .riu 	 1, 
;I NIUlI uLrIJFy PWtIIJNTArVF GENERAl.. (AGE) 

MANIPUII, IMPFIAL - 705 001 

'J.hr 23rd December, 1993. 

T!Hn ion: 	irc)ctor(J1i:;) 

i:.icij:mj 	OL_1.'jr• 
iuHnj JL ; i' 

.i'ni Lrriil. 	rJ 	CLcrI.:' 	Exrnin.jt: on, 1996 	- Lurn 	rs, 

In in vi Li.m 1 	I: VrOrlce 	to 	your 	lettor 	Uo . SSCG. 	- 

to 	s ti te 	that the 
co:pn ton L ii.n.imi :; 	cided 	to 	rtvow 	the mn 	Lter on the 
cij.1 o.L' k:r 	;v , jrj, 	Roil Ho.Ll/.l2l57 	a n d 	Rank 	\ 
110,  s 	fi'ice 

buy -r 	tJv :efc, 	recIue; Lod 	to re turn hi• dossiers 
t this end. 

Your; LithIily, 

( 	srp ut 	i ioi ;ur 	4.,r 	
) 

Deputy 	ccouriL-nt G'ner.l(i&E) 
1.) 	Led 	23-12-9a 	•.,.. 

• 3ni. . 	I I Si Stn1h, 
C. 	C. 	.';ith 	refor'ence 	to 	Ci. '.1 1 

H u H i.. 	1.) 	U/i 	ic1iLr' 	I1tjm;'.,,lI 	mm 
Inn i ni. onn- Lion 	mU 	rieces 	ryictjorj. 

- 	-. 	- 	- - 1JCij Lv 	ccoun i:i- i I: 	 ( __ 	£1 '... £ ( j_ 	J • IPhomic 
	ACCOUNTS J1I'I1AL 

• 22 115 23 	
: 

nedI. 



A*NF-XUREZ At1 

No.Eatt( APE)/2_2E1/...SC/97_98/ 
Dated * The 0th Jnury,1999. 

To 

:- 

:1 

• I  

The Director, 
North F8tcrn Circle 
(3urv€y of India) 
Shi!lorg-793001. 

Sub :- Request for rturn.ing of do361€r of khr 
Huisa1n, Iol1 110. 1 $ 14 12757—R;iflk 'o.1I4/SLY/0002/i0. 

1 au to stte that Sr- ri Akhtar IluSs,1n has filed a case 
under Civil iu1e No.101311993 in the i! 	Codrt of Uuw4hti,Imph1 

onch for h13 rion—accom.niodtjon to the seJ.ect'd Zone. fleference to 

this Civil R1de, the competent xuthority of this office has decided 
to review the case. 

In view of ttin, you re thez -e1'2, ip.quented to return 

his dosic s to St ff.ie] 'ctior Cornm.1 ssion,Juwh 'ti for ozwr 

trnsmjssIon td this ocfice an s to enable ti;i olflce ftzrther 

neceLslry action. 

Yours fd thfuily, 

H 
( STPHE'J HuGi1Y ) 

Lenuty 'tccount nt Ueneral ('&E) 

Memo No.Ltt( &E)/2-24/SSC/97-98/ 	 I)ted, 08-01-99. 

Copy to :- 
The !iegion1 Direc tor(:R) 
St-If selection Commission 
iorth Eat Iteg.loual Office 
RJininl N,,r,P.U. Lssau S qchiv.i1 y , 
uuwih.'iti-781006, with reference to his let-er 
No.SSCG—A-11011/73-98—Nom/24: 14 dated 2.9-12-98. 

1J0)Uty CC untr)t Generl( &E) 

• 	ec?-Q"  

,4C 
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JrF. A/15 
Im 

o.Iutt(A&E)/2-2t4/SSC/97.8/237G 
JJted & Thu lift Februiry,'1999. 

To 

Who Director 	 I 
8urvey of mdi' 
North Eantern Circle 
hil1ong 0793001 0 

 

ub i Requesi for returning of donierø ót Akhti! 
Ilussain, Roll ?o.4412757, Rank No.14fSLY/O" 1 

In inviting i reerenoe to th.in of floe letter uo.' 

2-2'i/SSC/97..98 dated 9-1.99 resting v,ith you, I in to S'' 

th't the lnlormatlon o11ed for ll5 not It ber1rOCelV(? 1  

(1d?. 

You are thiv'. ( tre, r€queted to expddite the mn i 1  

ao an to avoid legal 

Youru PithfuJJ'. 

( 

i 	
ke 

.? 

s'rc. 	I 
J)rt. t L y  1ccou11taut Cen 	'' 
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No. C- /I1 /17-Y-9 	 SURVEY OF INDIA 
NORTH EASTERN CIRCLE OFFICE 
POST BOX NO. 89 
SIIILLONG- 793 001 (MEGIIALAYA) 

Date: 13th April. 1922 

To 

The Accountant General 
Manipur, Imphal- 795 001 

Sub: RETURNING OF DOSSIER OF AKHTR HussAIN; LDC RECEIVED 
FROM STAFF SELECTION COI1MISSON, GUWAHATI. 

Ref: Your telephonic discussion with the undersigned 
on date. 

Sir, 

Dossier of Shri Akhtar Hussain, LDC of this office can not 
be sent to you since the individual has filed a petition in th 
Imphal Bench of Guwahati High Court regarding his st3t.ion (--f 
initial appointment i.e. at Survey of India, Shillong. At present 
we are in process of prepar.ing a counter affidavit in this par-
ticular case. Your attention is also invited to SSC. Guwaha ti 
letter No. SSCG.A -1 1011/73/98_Nom/yol_III/208 dt 2/3 Feb 99 
addresged to this office with copy to DAG, Manipur amongst other. 

Your faithfully, 

B 	Buidopad1iy..ty) 
Director, 	North Eastern Circle. 

Copy to: 
1. 	The Regional Director 	(NEP), 	Staff Selection Commission 

w .r .t. 	his letter No. 	SSCG .A- 11011 /73/9fl- Noin/Vol- 
/ 	 111/208 dt 

V 
2/3 Feb 99 addressed to this office with 

copy 	to. 	DAG, Manipur amongst other 	If 	Shri 	Tkhtar 
Ilussain 	is withdrawn from our strength ThncI a 
replacement is proVIded to us we ,caii send his 	Jossier 
toyou. 

/ 	 2. 	Shri B.D. 	flay, 	Under Secretary .(P&P), 	Staff Selection 
commission Block No. 	12, 	CGO Com1ex, 	Lodhi Road, 
New Delhi- 110 .003 for information. 

t Direcor, 	North Eastern Circ le. 

. 	. 	 . 	--•• 
;•• 	 ..........................- 

d 

I ..'... 

/ . 
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Akhtr Hussain ,. Applicant, 

Unjn of India and Others., 

•, RespofldentL, 

( Written stterrnts filed by the Respondents 

No I. to4 ) 

The written statennt5 of the aforesaid 

Respondents are as follows : 

(I,  

That the copy of the 0/A No, 31/2000 

C referred to as application ) has been served 

on the rspOridents The respondents have gne through 

the said application and understood the contents 

thezof. The interest of the answering respondents 

being comiion and similr9 The common written state nths 

have been filed with all of them. 

2 t 	That with regar, to the statements made in 

paragraph 1, 2 3, 4.1 to 4o6 of the application, the 

ansring respondents state that all these being 

matter of records are limited to such records and 

hence they h ve no coinrrients . 

Contd, 



2 

3 • 	That with regard to the statem3nts made in 

paragraph 47 of the application, the answering 

respondents state that in the instant case Survey 

of India has not picked up any na'n from the list 

of successful candidates of Staff Selection Commission, 

but has placed the demand to Regional Director, SSC 

thr sponsoring nars of successful candidates, sirt 

there were vacancies of Clerk Lower Division and 

xk-aRgWxtck accordingly the SSC sponsored the name 

of the petitioner alongwith others for appointment 

against the vacant  post of Clerk Lower Division in 

the Survey of India and therefore the apo1ntment 

letter was sent to the petitioner by respondent No,3 

bmin3t ion letter of Staff Selection COmmis ion 

sponsoring the name of the applicant alongwith others 

is enclosed as Annexure 

4. 	That with regard to statements made in 

paragraph 4 4 8 of the application, the answering 

resporents state that the respondent 'b. 5 

AcCOuntant General, ( A & E ) Manipur returned the 

dossier stating that they cannot accomodate more than 

tWO Candidates as there was  no vacancy. That being 

the position, the answering respondents,h-ad no 

knowledge about the vacancy pos it ion of the respondent 

No, 5 which is completely departmental. The position 

of the present Vacancy is also not known to the 

answering respondents, 

Contd,,,3. 
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5. 	That with regard  to the statement made in 

paragraph 49 to 4,12 of the application, the 

answering respondents have no conments, 

S. 	That with regard to the statements mede in 

paragraph 4,13 f the applicatiOfl the nswering 

respondents state that the respondent .No 5 in reply 

to the letter dated 16.1198 vide their letter dated 

23.12,98 decided to review the matter of the applicant 

only but stating nothing subseueritly about accOm 

dating the applicant. The respondent NO, 5 also 

failed to expla±n the reasons asd for in the letter 

dated 16.11.98 for returning the dossier of the 

candid?te securing higher rank and accomodating the 

c andi date securing lowe r rank which violated the 

very purpose of bringing the nrit listai is the 

petitioner has already been inttthated to Survey Of .  

India n  $hiliong ( respondent No, 3 ) nd he has 

already joined n.nd working in that of fice the 

respondent No, s vide their office letter dated 

28.12.98 asked him to cOntact that office for the 

matter, In view of what is stated above and in view 

of the fct that the csC was prejudiced the 

respondent No, 3 vide letter dated  2/3.2.99 not to 

send the dossier to respondent No, 4 but send the 

dossier to respondent wo, b after obtaining specific 

Contd,,.4, 
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q 	4' 

undertaking from the respondent No. 5 that the 

applicant will be 3ccomodated after obtaining and 

undertaking 

7 0 	That with reqrd to the statements made 

in pragraph No. 4.14 of the application, the 

answering respondents state that the respondent No.5 

vide letter dated  13.4,99 that the dossier of the 

applicant could not sent to them as the same was 

necessary to prepre affidavit in reply, in connection 

with the writ petition pending before Honble Gauhati 

High Court, mphai Bench and also stated that in 
c;pp92cv)$ 

case, the 	 is withdrawn from the answering 

respondent, he could only be allowed to be withdrawn 

if a replacement/substitute is provided, / i3.a'- 	J- 

fl7 	io ec 	JV c/9t to p'ItD€Q 
 

+0 	Stve 	3LO (ja&pc ,4-  tv'cLj) 	/ 
80 	That with regard to the statements made in 

paragraph 4,15 and .  446 ot the application, the 

answering responciant have no cots. 

91 	That with regard.to  the statements made in 

paragraph 5.1 to 5,4 of the application, showing 

the various grounds and level provision, the 

ansering respondents sttte that those grounds re 

in no way connected with the answering respondent, 

Hence, the answering respondents have no comments. 

Coritd.. .5, 

4 



1Y 

1 	 5 

10 0 	That with regard to the stEttements rne in 

paragraph 6 and 7 of the applicatiOn, the answering 

respondents also have no cornnents to makes 

ll 	That with regerd to the statements made in 

paragraph 3.1, 8.2 and 9 of the application, the 

answering respondents state that the relief sOuiht 

for relates to the respondent io, 5 alone hence, 

this answering respondents have nothing to s ;ny in 

this ragard 

In the premises aforesaid, 

it is, there fore prayed th t 

Your Lordships would be pie ased 

to hear the parties peruse the 

records and after he aring the 

parties and perusing the records, 

shall further be pleased to 

dismissed the application with 

cost and/Or pass such order that 

Your Lordships may deem fit and 

prope r 

Verification,,, 6, 



I, $hri 

presently working as 	 Oj1-- being 

competent and duly authorised to sign this 

verification s  do hereby solemnly affirm and 

state that the statements made in paragraph 

are true to my knowledge 

and belief, those made in paragraph 3 

being matter of records are true to my informat ion 

derived therefrom nd the rest are my humble 

submission bef're this Honble Tribunal. I have 

not suppressed/concealed any mate ri al/ informat ions 

from this Honble Tribunal. 

And I sign this verification on this ic4-•-

day of i-cJt,- 	, 2Qo4. at Guwahati. 

A115UU OMM  
'tst I.IesUoa Comalislot I$1) 

Oovsrnmsnt of iMis. 
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.:...3To Wo 	 . '3o Uromo 
r.....••......• 

) wi 

	

'4kgi 	 oTto 	. 	ToToTo 	 . 

	

t 	 .3Jfrtt 311qT 1i iit'iii 

	

Whrence to your letter refcrr d 	vea1nsding herewith the dossiers, containing the 

	

and otrrce 	tociient(s), of ................ ... 03 ... candidates (Annexe 

	

ofPa4cIick. 	1? ............0-i..........)aathtYourrejirementofUR............................ 
ST •.............................ExS 	. ............................PH.................................. 1.

ditUtq e. UR ............................. sç... .......................... ST..........OBC ........... Iix-S ....... ....... 
will be nomiifktd as and when they become avaiIah1e 	 • it I 

I 	 c1 
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Ira Il 77# 19T TA ftRmt  

( 	 1 	1 	1T 11 
ARE TO BE MADE oNLY AGAINST LONG TERM vACANCIESYTflE TERM "AD- POtNTMENTS 

OUJi14OT BE USED EITHER IN TIlE OFFER OF APPOINTMENT OR IN TIlE APPOINTMENT LETFERJ \t\i  

/ 

2 () W 	T ilThT f 	¶t 	___ fkf 	jg 	S11IT 	 2 	k 

	

fi T 	
VT quo T 3* st 

- 
Offerof appointment to the candidates nojnjnated through this letter, should be issuediiin 2 months 

from the date of recqipt of this letter failing which the dossiers(s) should be returnea tjls office forth 

• 	with stating the reasonsfor not sending the offer bf appointment to the candidat) 

() 2 	 344R 	iT Tq 	, 

nT 1KR & lt iT t 	
f 1tt i 

Where the offer of appoilitment has been Seb np ati1JIatC within a period of 2 months 

and it has been declined 	 ssiet 	ftJfls office adding a reply received 

	

,dObfJdtWUt) 	VL(b-. 

TM 	

2! 	 JI 	 1L 

niii 	, rvim, 1 
Th1T I 	 UCX 	FT TU 

 rcas&\vhere the offer .of aointmeTit has beèh 	
tethin 	O1 months and 

	

e.,canchd$ has sought extension of time'of joining the pot 	nie yjb 	ëd upto a penod 

not theeding 9'months reckond from the 	
fofpppom*'l eof appointment 

L.1 	 would be.deenied to have lapsed. 

:.•/ 	 ___.,... 	 • 	 ____ 

- 	(y 	
1T 	 i1t r) 	m inii , 

• 	. 	 ft 	
* 

• 	 • 	
gl•M 	

1 

• 	
(d) When a candidate who has been offered anapOintment (called for physical test in the caof.ICE, 

P.O. 

• 	
&Exaininers) either does not respond to the offer or refuses to join duty (attend P.T.), a forma1cmniUflicati 0n  

intunating 	
didature MUST invanably be sent and a copy the candidate about cancellation of his/her can 

thereof placefl t,ie dqet befqre sen 1n 
cthevtosSl9ack to the Commission 

	

V41
vwf 	M 	 ar 	

__* 
• 	 31 	ST1T 	T 	t 	 fi tT %i a: w 	 •i 	f 

1T 	
n 	• 	• rT/T 	 q 	)T11 

Zftq1 	 • 	- 
The caiiidátes for the posts of LDCs and Stenographers have qualified in the Typewriting TestlSh9rthand Test 

ective examination. Similarly, candidates for other posts, have been selected after 
as.pr  the standard prescribed for the resp  

.completiflg the selection process as per Recruitment Rules for the posts. Therefore, the candidates being sponsored through 

this letter need not be asked to appear for any other tests/examinations (written or 
otherwise)/interview etc. by the use office 

for the ' 1purpose of appointment. 

• 	
The'ther formalities which ar lequied'to be undertake1 in accordance with the rules and orders in force in this 

ffer i1 appointment to the candid4S may kindly be seen at AnnexUre-lI of 
fgard before sending an o 	

this letter. 
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(Regional irector/UI1d. 	i 	)_ 
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5. Tff WT 	 # 	 iiTM47  q
MIN Tk 

k 	am 	 1MT TTtPA7R ir urt ~ q j( i q 	Tt ii- 

* iif 
It may specially be noted that the dossier and his nomination letter shall be deemed to be authentic only if the 

photograph of the candidate in the enclosed dossier and each page of this letter is EMBOSSED with the special stamp 
of the Commission. Before taking any further action, you are therefore, requested to please ensure that the photograph of 
the candidate in the dossier and each page of Annexure I and the last page of this nomination letter is duly embossed. 
In case, you feel that there is any discrepancy 

, the matter may be referred to the Commission without any delay. While 
returning the. dossier (s) to the Commission it shall be ensured that the dossier(s) is/are returned under the signature of 
the officer to whom the same Were sent in your office. He should also sign the list of dossier (s) whIch is/are returend 
with his letter 

6. 	 Thct Vft aTqy*MUft qt 11ft 
A copy of the appointment letter may be sent to the undersigned. 

__ 

__ 

9TBtfl 

Further it may be checked that photograph of, the nominated candidate has been signed by the signatory of the 
nominaiton letter and that the signature on the nomination letter and on the photograph tally with the specimen signatures 
sent earlier through letter No.........

. ...... . .... dated...................Nomination letter should also contain Water-mark of the logo of the Commission. 

Yours faithfully 

(Regional Director/Under Secretary) 
(II. J3orgehaf) 

RegIYusJ Dir eClor 
:'t? $otion CmIuio*  NPO 

Ends Annexures I & II 

Embossed Seal 

- 

4. 
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STAFF SELEcTION COMMISSION 
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Aclofl Requtred to be lJndertrakefl (para 3) 

$ 

To enquire into the Character nd antecedents of the candidate(s) recommended. 

-cii) 	(f1 T 	T WMM 1 

To get the candidate(s) medically examined. 

• 	
't - 	4- • 	•. 	•• 	 - 

(jii)I1 
To verify with reference to ORiGINAL CERT1F1CATE( 

• 	•q- 
(a) The date of birth 

(b)Educatioflal Qualification(s) 

o 	oio. io/Tofko o /o *o. /UO o 	i t1 

• (c) Claim for ScfST/OBCx 

•(q 
(d) Claim in respect of age relaxation. 

(iv) 3l1 	T, 	 * 

• 	 ' 	 ' 

To verify the Upper age limit whch should be reckoned from ........................................
Q..L. 

other date. r the examjnatiOfl and not fro 
(date to be filled), the crucral date specified in the notice fo

m any  

e.candidates shOuld be appointed and posted only in places hown by you in the requisitiOr. The,place of initial posting s 
Th  
should in no case be outside the State where the vacancies were reported by you. 

	• 

Ill. 	 T ' 	
Ttt 	

IT 	i1 	1 	3o flo/O 

o 'o RO o/lTO foio to * 

rder indicated below the Column 'Rank No'. 
The offers of appointment should be sent only according to the merit 

o  
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However, in 
the case of candidates nominated against vacancies reserved for 

SCIST/OBCfpw'XSers1'1cemel etc. cate-

gories, the merit order of the particuiar  catego only need to be taken into account. 

R
t110 

 

o" 	 I 
The 'âniority of the candidate should be fixed on the basis of the ranks of the candidate in 

the Examination  and not on 

the basis of their dates of joining. The candidates nominated from the Reserve List, if any, of a particular examination 
will be enbioc junior to those nominated from the main list of the examination. To facilitate this the rank number of the 

Reserved List candidates are given the prex of "RL". 
lite gag 

V. 	

3niti14t 	T 1T1tf fTZ 	t 

f 	'rI 

letters are returned.bY the postal authorities 

undeliveted, the letters alongwith the envelops 0 tainingreniarks, by the postal authorities should be retained for your 

record. In such cases, a copy of the offer of appoiflth1et should bç sent to the permanen address of the candidates, if 
it is different from that of the initial mailing address. The dossiers of such candidates should, be returned to this office 

only if the second letter is also returned nadelivered. 

 
At least three weeks time from the date of issue of the offer of appointulent should be given to cand - idates to respond 

to the offer of appoifleflt.  

 Wo 

	

I 	 - 

The 
 General Category candidates nominated against the vacancies for ExSerVicemen may be appointed against those 

reserved vacancies as the nomination has been done due to 
non.availabititY of qualified ExserviCâflen candidates and 

such appointinenta are permissible under the rules. 

H 

If any candi4ate declines the offer of apointflleflt, or fails to report for duty, or there is no response from him/her, even 

after areinindér ( through re
giSteted post), the offer of appointment siOuld formallYbe cancelled and the candidate informed 

accordingly. The dOssier of such a candidate may thereafter be returned to the Commission after placing therein a copy 

-each of the ffe
of ippintmeflt subsequ rem themorandum of cancellation of the offer of 

	

o 	

appointment. 
ent 	inder and the  

. "T
mom (T 	

-lo) 

H , 
1 1- ET Iif I" 

The user office (employer) should collect the RegstratiOfl- ârd (X-l9) from the candidates at the time of their joining 
duty. Thereafter the same may be forwarded to the Employrne Exchange where the candidate is registered for cancellation 

of hiTher registration.. -• - ' 

- 	- 	- 	- 	-- 	 - 	 -. 	 - 	,- 	 - 	,- 	 - 	- 


